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 [Prof,  Madhu  Dandavate]

 woulg  heave  been  able  to  guide  the
 Minister  concerneq  in  the  negotiation
 that  ig  going  on  on  the  Assam  issue
 80  that  a  particular  line  could  have
 been  adopted  and  discussion  could
 have  been  quite  useful,  Inspite  of  thay
 why  this  is  being  done?

 AN  HON.  MEMBER:  It  is  in  con-
 sultation  with  the  Opposition.

 THE  MINISTER  OF  FINANCE
 (SHRI  R.  VENKATARAMAN):  If
 we  had  not  brought  the  Budget
 and  Proclamation  the  hon.  Members
 On  the  other  side  woulg  have  objected
 saying  why  we  have  not  taken  the
 earliest  opportunity  to  bring  this  be-
 fore  the  House  and  get  the  endorse-
 ment.  The  first  Ordinance  issued  by
 the  Assam  Government  expired  on
 30th  June.  Then  under  the  exercise
 of  powers  of  the  President  under  357
 of  the  Constitution,  the  President  is
 authoriseq  to  certain  expenditure  un-
 til  the  Parliament  adopts  it.  There-
 fore,  we  want  to  bring  it  as  early  as
 possible.  Otherwise,  the  work  of  the
 House  ig  such  that  thig  wil]  be  delay-
 ed  beyond  the  next  week.  That  is
 why  we  want  special  permission  to  have
 it  passed.  This  has  nothing  to  do  with
 the  negotiations  because  in  any  event
 the  Budget  has  to  be  passed  and  the
 new  Government  which  is  going  to  be
 formed  must  have  money  to  spend  and
 administer.  Therefore,  in  the  inferest
 of  Assam  it  was  done.

 MR.  TLEPUTY-SPEAKER:  He  is
 satisfied.

 12.45  hrs.
 STATUTORY  RESOLUTION  RE:
 APPROVAL  OF  PROCLAMATION
 IN  RELATION  TO  STATE  OF

 ASSAM  AND
 ASSAM  BUDGET,  1981-82—GENE-

 RAL  DISCUSSION

 AND

 DEMANDS  FOR  GRANTS  (ASSAM),
 1981-82

 THE  MINISTER  OF  HOME  AF-
 FAIRS  (SHRI  ZAIL  SINGH):  I  beg
 to  Move:

 and  Assam  Budget,  a46
 1981-82

 “That  this  House  approves  the
 Proclamation  issued  by  the  Presi-
 dent  on  the  30th  June,  1981.0  under
 article  3  of  the  Constitution  in
 relation  to  the  State  of  Assam.”

 Shrimatj  Anwara  Taimur,  Chief
 Minister  of  Assam,  submitted  the  re-
 signation  of  her  Ministry  to  the  Gov-
 ernor  of  Assam  on  June  28,  1981.  In
 his  report  to  the  President  dated
 29th  June,  1981,  copies  of  which
 were  laid  on  the  Table  of  the  Lok
 Sabha/Rajya  Sabha  on  17th  August,
 1981  ang  19th  August,  1981,  respec-
 tively,  the  Governor  recommended
 issue  of  proclamation  under  article
 356  of  the  Constitution.  He  also  re-
 commended  that  the  State  Assembly
 may  be  kept  under  suspended  anima-
 tion.
 =

 The  political  situation  in  Assam  is
 still  fluid.  Accordingly,  no  Ministry
 may  be  able  to  assume  office  by  31st
 August,  1981,  by  which  time  the  pre-
 sent  Proclamation  will  expire  unless
 approved  by  resolution  by  both  the
 Houses  of  Parliament.

 I  would,  therefore,  request  the
 House  to  accorg  its  approval  ०  the
 proclamation  issued  by  the  President
 on  30th  June,  1981,  in  relation  to  the
 State  of  Assam.

 MR.  DEPUTY-SPEAKER:  Resolu-
 tion  moved:

 “That  this  House  approves  the
 Proclamation  issued  by  the  Presi-
 dent  on  the  30th  June,  1981.0  under
 article  356  of  the  Constitution  in
 relation  to  the  State  of  Aseam.”

 We  take  up  items  12,  13  and  ”  toge-
 ther,  that  is,  the  Statutory  Resolution.
 General  Discussion  on  Assam  Budget,
 1981-82  and  the  Demands  for  Grants
 on  Account  (Assam),  1981-82,  Three
 hours’  time  has  been  allotted.

 Motion  moved:
 “That  the  respective  sums  not  ex-

 ceeding  the  amounts  on  Revenue
 Account  and  capital  Aceount  shown
 in  the  fourth  column  of  the  Order
 Paper,  be  granted  to  the  President
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 out  of  the  Consolidated  Fund  of  the

 State  of  Assam  to  defray  the  charges

 ea  ee  a ee  न  गएँ  .

 Assam  and  Assam  206
 Budget,  1981-82

 Day  of  March,  1982,  in  respect  of

 heads  of  demands  entered  in  the

 that  will  come  in  course  of  payment  second  column  thereof  against

 during  the  year  ending  the  31st  Demands  Nos.  1  to  72.”

 Demand:  for  Grants  (Assam)  1981-82  submitied  to  the  Vote  af  Lok  Sabha

 No.  of  Name  of  Demand  Amount  of  ।  mand  on*  Amount  of  Demand**
 Demand  Account  Voted  by  the  submitted  to  the  Vote  of

 Assam  Legislative  the  House
 bly  on  31-3-1981

 Revenur  Capital  Revenue  Capital

 1  2  3  4

 Rs.  Rs.  Rs.  २.

 ।.  State  Legislature  18,56,400  34,47,600

 2.  Council  of  Ministers  8,05,000  14,595,000

 3  Administration  of  Justice  55,68,300  1,03,41,700

 ‘  Liectuons  26,34,600  48,92,400

 5  Taxes  on  Income  and  Expenditure  2,69,800  5,01,200

 ८.  Land  Revenue  and  Land  Ceiling  2,63,39,500  4,89,16,500

 7  Stamps  3,14,800  5,84,200

 &.  Registration  9,77,000  18,14.000

 9  State  Excise  24,01,400  44,59,600

 10.  Sales  Tax  and  Other  Taxes  34,46,100  63,99,900

 If.  ‘Transport  Services  1,17,48,100  2,18,17,900

 12.  Electrical  Inspectorate  2,74,800  5,10,200

 ७.  Small  Savings  -  ,  1,07,500  1,99,500

 14.  Financial  Inspection  १  78,800  1,46,200

 व
 त

 आ
 ध  आ

 1,11,91,300  2,07,83,700

 16.  District  Administration  1,06,24,100  1,97,30,900

 7:
 स्टड  eee  eee  36,40,000  67,60,000

 18.  Police  11,21,88,000  35,000  20,83,49,000  65,000

 1  Tails  :  .  .  थ
 59,70,000  1,10,87,000

 20.  Stat?  onerv  and  Printing  भ  *.....  49,89,800  92,67,:00
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 2  3  4

 Revenue  Capital  Revenue

 Rs,  Rs.  Rs.

 Administrative  and  Functional
 Buildings  ०  श  3,32,54,ल0  2,95,€0.200  6,17,59,:00

 Fire  Services  is  +
 31,98,2500  59,39,:00

 Vigilance  and  Special  Commissions  3,95,100  7,33,°00
 Civil  Defence  and  Home  Guards  57,00,500  1.05,86,£00
 Guest  Houses,  Government  Hostels;

 ete.  ध  -
 9,22,200  17,12,£00

 Administrative  Training  2.01,/00  3,79,€00
 ।  t  Statistics,  etc.  3.44,  3.39,500

 Pensions  and  other  Retirement
 Benefits  भ  ब

 ।  1,24,31,200  2,720,865  00

 Aid  Materials  >  क
 33,09,200  61,451  00

 State  Lotteries  -  10  75,100  19,98,700

 Eduction  ।  33.71  9000  66,700  62.°0,97,000

 24  and  Culture  38,46,900  71.44,100

 State  Archives  35,000  65,000

 Medical  and  Public  Health  15,18,61,400  45,00,000  28,70  28,(00

 Sanitation  and  Sewerage  *  .  4.68,000  8,69,000

 Housing  Schemes  60.  15,000

 Resideatial  Buildings  1  92.33  200

 Urban  Development  ध्  55,1  5,600

 Information  and  Publicity  21,04,500

 Labour  and  Employment  87,59,4CO

 Civil  Supplies  42.43,€00

 Relief  and  Rehabiliation  ~*  2  43.400

 Welfare  of  Scheduled  Castes/
 Scheduled  Tribes  and  others  !,17,01,000

 Social  Welfare  ne  15,5554

 Prohibition  ू  15.43,5

 Pensions  to  Freedom  Lighters,
 Rajya  Sainik  Board,  etc.  ड  13,86,000

 Natural  Calamities  2.42,20,000

 Social  and  Community  Services  1.€0,100
 क

 12,00,000  1,48,55  [00

 1,13,37.000  1.2 1,47,६ 00

 £0,000  1,02,43,400

 39  08,500

 1,63,22,€00

 78,814.00

 £0,€00

 10  00.000  3,17,59,000

 1,40,31,500

 28,66,500

 +.  25,74,000

 4,29,£0,000

 3,34,900

 Capital

 Rs.

 5,91,20.700

 1,33,200

 £0.00  00

 24  00,€00

 2,26,74,000

 17.00  000

 20,00,000

 ।
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 Revenue

 Rs

 Planning  Board  .  .  11,12,700

 Cooperation  2,13,41,400

 North  Eastern  Council  Schemes  *  91,53,600

 Statistics  थ  क  भ  43,75,700

 Weights  and  Measures  11,45,600

 Trace  Adviser  *  1,91,100

 Agriculture  11,57,37,100

 Trrigation  1,55,95,300

 Soil  and  Water  Conservation  1,43,81,200

 Animal  Husbandry  and  Veterinary  3,01,08,000

 Daury  Development  44,23,800

 Theres  71,27,100

 Fou  csts  6.07,76,500

 Comm  rntv  1  vclopme  it  *  2,93,66,100

 Tuduetries  74,24,900

 Sericulture  and  Weavinr  1,55,99,500

 Cotlage  Ivlustries  85,95,800

 NInes  aid  Mai  a  24,723,100

 Tlood  Control  1  95  27,200

 Rows  and  10  हू  +  6  42,45,700

 Touts  1  10,99,200

 Paymentol  Coupe  wane
 छाए Asien  nent  ots  Loreal

 and  Pancha,  11  Raj  Institutions  1,36,73,900

 Assam  Capital Geo  wtruction

 T.oans  and  Advances  to
 aleve

 n-
 ment  Servants
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 3

 Capital  Revenue

 Rs  Rs.

 20,66,300

 1,57,83,€00  3,96,34,600

 53,62,300  1,69,99,400

 81,26,300

 21,27,400

 3,54,900

 81.00,000  21,49,39,900

 8,36,36,300  2,89,62,700

 52,74,700  2.67,07,800

 $.$9,15,000

 82,16,200

 66.7  1,32,35,900

 11,28,70,500

 5,45,36,900

 96,£0,000  1,37,89,100

 83,000  2,89,70,500

 56,30,000  1,59,64,200

 146,63,33,300  52,42,900

 4,73.66,700  3,62.64,800

 5.55  40,300  11,93,13,300

 20,41.700

 2,53,94,100

 10,63,300

 1,65,66,760

 Assam  Appropriation  (Vote  on  Account)  Ordinance,  1981.

 |  ¥*Iyeludes  amounts  authorised  by  the  President  of  India  Ter  article  357  (1)  (ट)  of  the  Glare
 stitution  of  India  vide  Ministry  of  Finance  Notification  -  SQ.  हए  रा  dated  27-17-1981,

 Capital

 3,15,67,400

 1,07,24,700

 1,62,00,000

 16,72,72,700

 1,05,49,300

 1,33,300

 1,93,00,000

 1,66.000

 1.12,60,000

 31,26,66,700

 9,47,33,300

 11,10,80,760

 21,26,700

 3,3  ।  333,300

 *Autho  ised  to  be  withdrawn  from  and  out  of  the  Consolidated  Fund  the
 Stato

 of  Assam  by  the

 |  है

 |  स्
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 SHRI  o.  M.  BANATWALLA  (Pon-
 nani):  I  beg  to  move:

 “That  the  demand  under  the  head
 Council  of  Ministers  be  reduced  to
 Re,  1.”

 [Oscillations  in  Government
 stand  with  respect  to  the  “fore-
 igners  issueਂ  while  holding  talks
 with  the  agitationists,]  (1)

 “That  the  demand  under  the  head
 Council  of  Minjsters  be  reduced  to
 Re.  1.”

 {Government's  lack  of  constant
 consultation  with  the  representa-
 tives  of  minorities  and  tribals  in
 Assam  in  its  continued  search  for
 a  just  solution  to  the  ‘“forejgners’
 issue”.  (2)

 SHRI  SATYASADHAN  CHAKRA-
 BORTY  (Calcutta  South):  Mr.
 Deputy-Speaker,  Sir,  once  again  we
 have  an  opportunity  to  discuss  the
 situation  ”  Assam,  The  hon.  Home
 Minister  hag  stated  that  the  situation
 there  is  fluid  and  Assam  js  now  under
 the  President's  rule.

 It  is  not  a  very  happy  situation  that
 the  Central  Government  has  to  rule
 a  State  through  the  Governor.  The
 situation  has  been  continuing  and  the
 effort  of  the  Central  Government  to
 have  a  popular  Government  thee  has
 failed.  I  presume,  the  political  horse-
 trading  js  stjll  going  on  and  that  ४
 why  this  Government  requires  some
 time.  But  behind  this,  there  is  an-
 other  important  question  pertaining
 to  our  national  unity,  our  natjonal  in-
 tegrity.

 The  secessionist  movement  and  the
 divisive  movement  in  Assam  has  not
 been  dealt  with  firmly  by  the  Central
 Government.  In  the  newspapers,  we
 find  that  the  Central  Government  15
 trying  to  give  concessions  to  the  divi-
 Sive  forces  who  have  been  fighting
 against  their  own  countrymen  in  the
 name  of  foreign  nationals.  It  ”  dan-
 gerous.  The  Government  should  have
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 dealt  with  these  elementg  more  firm-
 ly.  But  instead  of  that,  we  hear,  the
 cut-off  year  may  be  brought  down  to
 1967  as  against  1971.  Why  15  it  so?
 There  was  some  sort  of  g  consensus
 among  the  political  parties  that  the
 cut-off  year  should  be  1971.  Why  is
 it  that  the  Central  Government  is
 trying  to  give  concessions  to  those
 forces  which  distributed  leaflets  in
 Assam  demandjng  a  separate  State
 for  Assam,  an  independent  State  of
 Assam.

 AN  HON.  MEMBER:  United  State
 of  Assam.

 SHRI  SATYASADHAN  CHAK-
 RABORTY:  This  movement  has  un-
 leasheg  separatist  and  divisive  forces
 in  other  parts  of  India.  Today  we
 find  that  in  some  parts  of  Indig  some
 people  and  some  political  leaders  are
 demanding  independent  status.  I  think
 that  the  Government  should  seriously
 consider  the  whole  matter,  In  West
 Bengal  with  the  active  support  of
 Congress-I,  the  demand  for  Uttar
 Khand  was  raised.  In  Tripura,  these
 divisive  forces  were  responsible  for
 the  disturbances  and  in  Gujarat,  in
 the  name  of  reservation,  the  people
 were  sought  to  be  divided.  These  are
 dangerous  portents.  I  request  the
 Central  Government  not  only  to  take
 note  of  these  trends  but  to  give  8
 serious  thought  to  it  because  we  want
 to  see  that  our  country  remains  united.
 It  is  true  that  I  come  from  Bengal.
 I  am  a  Bengalee,  One  may  be  coming
 from  Bihar  and  is  a  Bihari.  We  may
 be  Bengalis  or  Biharis,  but  we  are
 also  Indians.  Any  movement  which
 is  directed  against  a  section  of  the
 countrymen,  particularly  the  linguis-
 tic  minorities,  should  be  firmly  dealt
 with.  But,  unfortunately  we  find  that
 the  Central  Government  js  continu-
 ing  dialogue  indefinitely.  There  should
 be  an  attempt  to  have  a  political  set-
 tlement.  But  then  the  elements,  the
 disruptive  elements,  the  elements
 which  are  trying  to  kill  people  in
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 Assam,  the  elements  which  are  trying
 to  continue  the  sense  of  insecurity  in
 the  people  belonging  to  the  linguistic
 and  other  minorities,  should  be  firm-

 ly  dealt  with.  That  has  not  yet  been
 done.  I  have  reports  with  me  that
 in  Assam,  there  is  terrorisation  and
 particularly  the  people  who  are  lead-
 ing  the  democratic  movement,  the
 trade  union  leaders,  the  kisan  leaders
 and  the  student  leaders  are  attacked.
 I  will  cite  only  one  example  for  the
 information  of  our  Home  Minister.
 Shri  5.  Devroy  wag  shot  at,  at  10.15
 P.M.  on  16-8-81  while  he  was  in  his
 quarters.  This  is  in  Fertiliser  Town-
 sh‘p,  Namrup.  The  assailants  came

 by  scooter  and  knocked  open  the
 door  and  shot.  One  of  the  bullets  out
 of  the  three  pierceq  his  abdomen.  He
 is  now  in  Medical  college  hospital  at
 Dibrugarh.

 The  secessionist  forces,  the  disrup-
 tive  forces,  are  now  terrorising  the
 democratic  elements.  As  for  the  Pro-
 gramme  of  collecting  crore  mass  sig-
 natures  against  this  so-called  foreign~
 ergs  issue,  the  AGSP  and  AASU  peo-
 ple  are  mounting  different  forms  of
 serious  attacks,  as  for  example,  phy-
 sical  assault,  intimidation  etc,  in  front
 of  the  teachers,  prinicpals  and  even
 the  Police,  without  any  protest  or  re-
 sistance  from  these  classes,  This  is
 the  state  of  affairs  that  is  still  con-
 tinuing  and  Assam  is  under  Central
 Government.  I  would  like  to  ask  our
 Minister  should  he  not  try  to  put  a
 stop  to  all  these  types  of  hooliganism
 there.  Shoulg  anti-social  elements
 gain  upper  hand  in  a  State?  Should
 the  Central  Government  allow  thé
 administrative  machinery  of  the  State
 to  be  useq  by  the  secessionist  forces?
 Ts  it  not  the  duty  of  the  Central  Gov-
 ernment  to  bring  back  the  sense  of
 ‘security  in  the  minds  of  the  people
 of  Assam,  particularly  the  people  be-
 longing  to  linguistic  minority  groups?

 Mr.  Deputy-Speaker,  Sir,  I  sympa-
 thize  with  the  people  of  Assam  be-
 eause  Assam  is  one  of  the  least  deve-
 loped  States  of  India.  I  also  agree
 with  thase  people  who  claim  that
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 unemployment  in  Assam  is  rising.  I.
 sympathize  with  the  genuine  demands
 of  the  Assamese  people,  the  democra-
 tic  demands  of  the  Assamese  people,
 when  they  demand  economic  deve-
 lopment,  when  they  demand  employ-
 ment  for  all.

 Now,  I  would  ask  the  Government
 to  realise  why  these  divisive  forces
 are  getting  stronger  and  stronger.
 This  is  because  of  the  fact  that  our
 economic  condition  is  precarious.  This
 is  because  of  the  fact  that  the  policies
 that  the  successive  Governments  have
 been  pursuing  are  policies  which
 strengthen  big  landlords,  monopolies
 and  foreign  multinationals.  In  spite
 of  all  tall  talks  of  economic  deve-
 lopment  and  self-reliance,  fifty  per
 cent  of  our  countrymen  are  below
 the  poverty  line.  What  happens  be-
 cause  of  this  precarious  economic
 condition?  Some  of  the  political  lea-
 ders,  some  of  the  leaders  who  lead
 the  secessionist  movement,  take  ad-
 vantage  of  this  condition.  Think  about
 Gujarat.  How  was  it  that  the  stu-
 dents  could  be  led  to  such  a  move-
 ment  where  the  houses  of  the  poor
 Harijans  were  burnt?  The  jssue  is
 mainly  economic,  and  the  failure  of
 the  Central  Government  on  the  eco-
 nomic  front  is  giving  थ  handle  to
 these  divisive  forces.  I  say  it  firmly
 that  some  foreign  elements,  foreign
 countries,  are  taking  advantage  of  this
 situation.  They  are  interested  in  de-
 stabilisation.  They  are  taking  ad-
 vantage  of  this  condition.  Foreign
 money  is  being  pumped  jnto  our
 country  to  be  used  by  these  divisive
 and  secessionist  forces.  I  think,  the
 Central  Government  should  boldly
 declare  that  they  woulg  resist  all
 such  foreign  attempts  which  try  to
 disintegrate  our  country,  which  try
 to  strengthen  the  divisive  forces  which
 trv  to  destabilise  our  country.  Instead
 of  making  such  firm  statements,  we
 find,  the  Central  Government  is  trying
 to  come  to  terms...

 MR.  DEPUTY-SPEAKER.  Are  you
 going  to  conclude  in  one  or  two
 minutes?
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 SHRI  SATYASADHAN  CHAKRA-
 BORTY:  Yes.

 It  is  most  unfortunate  that,  be-
 cause  of  short-term  political  interest,
 the  Central  Government,  the  ruling
 Party,  is  trying  to  have  a  compromise
 with  those  elements  which  are  work-
 ing  against  the  unity  of  India.

 13,39  hrs

 I  have  gone  through  the  Budget.
 I  remember  very  well  that  our  Fin-
 ance  Minister  proposed  that  they
 would  undertake  certain  programmes
 of  economic  development  for  Assam.
 I  ask  our  Finance  Minister  to  say
 frankly  whether  this  Budget  reveals
 any  such  programme,  what  are  the
 concrete  steps  he  is  gojng  to  take
 to  see  that  the  problems  of  Assam  are
 seriously  dealt  with  and  solved.  Un-
 fortunately  though  very  little  time
 I  had  to  cover  it  because  this  was
 made  available  only  yesterday,  I  find
 that  there  js  no  serious  thought  given
 to  the  economic  problems  of  Assam
 Mr.  Deputy  Speaker,  Sir,  I  will  con-
 clude  with  this  warning  to  the  ruling
 Party  and  to  the  Central  Government.
 You  are  giving  indulgence,  you  are
 शए  ८०  compromise  with  those  ele-
 ments  in  our  country  for  your  politi-
 eal  gain  which  are  undermining  the
 unity  of  our  countrv.  The  question
 ig  not  who  form.s  the  Ministry,  The
 eusstinn  is  how  we  maintain  the  unity
 of  our  n-ovle,  how  we  fieht  the  ceres-
 sionist  forces  and  how  we  can  पिरो
 those  forses  which  are  trving  to  dis-
 integrate  India

 Wh  theea  words  I  would  request
 th.  Central  Government  to  take  stern
 artion  against  the  socessionist  forces
 which  have  created  न  reien  of  terror
 Tinfortunately  the  administration  at
 the  head  of  which  is  the  Governor,
 is  helning  th,  anti-social  clements  in
 लेखिका  and  terrorising the  democra-
 tira  elements....(Interruntions)  Yes.
 the  rew  Governor  old  Governor
 aleyn  ald  tho  came  thing.  They  are
 attacking  the  trade  wnion  leaders.
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 the  Kisan  leaders  and  particularly,
 the  left  elements  and  the  democratic
 elements.  Whose  interests  are  you
 serving  by  terror’sing  the  democratic
 elements  in  Assam  who  stand  for
 the  unity  of  the  country  and  which
 15.0  the  most  sensible  section  of  the
 Assamese-speaking  people?  That  is
 my  question.  And  I  request  the
 Central  Government  to  stop  this  ter-
 rorisation,  to  stop  this  atmosphere  of
 insecurjty  and  to  restore  normalcy  in
 Acsam  With  these  words  I  conclude.

 Thank  you,  Sir.

 MR  DEPUTY-SPEAKER:  The
 Housr  now  stands  adjourned  to  meet
 again  at  2.05  pm

 13.03  hrs.

 The  Lok  Sabha  adjourned  for  Lunch
 till  Five  minutes  past  Fourteen  of  the

 Clock.

 The  Lok  Sabha  re-assembled  after
 Lunch  at  Ten  minutes  pist  Fourteen

 of  the  Clock

 {Sari  GULSHER  AHMED—in  the
 Chair]

 STATUTORY  RESOLUTION  RE:
 APPROVAL  OF  PROCLAMATION  IN
 RELATION  TO  STATE  OF  ASSAM
 AND  ASSAM  BUDGET,  1981-82—
 GENE?  AL  DISCUSSION  AND  DE-
 “MANDS  FOD  GRANTS  ON  ACCOUNT

 (ASSAM),  1981-82—Contd

 SHRI  SONTOSH  MOHAN  “DEV
 (Silchar).  Mr,  Chrirman,  Sir,  I  rise

 to  support  the  Assam  Budget  which
 has  been  placed  before  the  House  by
 Shri  Maganbhai  Barot  and  also  the
 Proclamation  of  the  President’s  Rule.

 Sir,  before  I  come  to  the  Budget  I
 must  say  that  I  was  deeply  distressed
 to  hear  the  speech  of  Shri  Satya-
 sadhan  Chakraborty  of  CPI(M).  In
 his  speech  he  has  levelled  allegation
 against  the  Central  and  State  Govern-
 ments  for  not  enforcing  law  and  order
 in  Assam  and  not  tackling  secessionjst
 force,  there.  Sir,  as  you  know  a  po-
 pular  Government  was  formed  in
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 Assam  and  the  fall  of  that  Govern-
 mien,  was  mainly  due  to  leftist  par-
 ties,  viz.,  CPI(M)  and  CPI  for  with-
 drawing  their  support  suddenly  on
 the  plea  that  the  budget  which  was
 presented  by  Mrs.  Taimur  in  Assam
 Assembly  had  an  allocation  of  Rs,  100
 to  look  after  the  prisoners  of  national
 security  in  jails.  On  that  plea  they
 withdrew  the  support.  Sir,  there  taey
 cOulg  not  afford  to  support  the  ex-
 Penses  on  checking  the  secessionist
 prisoness  under  yational  security
 whereas  on  the  other  hand  they  are
 alleging  that  the  Central  and  the  State
 Government  are  not  taking  any  action
 against  secessionist  forces.  This  is  the
 double  standard  tney  are  playing.
 Here  they  support  the  same  budget
 which  includes  this  item  and  in  the
 Assembly  they  withdrew  the  support
 on  this  very  item  which  brought
 about  the  fall  of  Mrs.  Taimur  Gov-
 ernment  in  Assam.  If  they  did  not
 want  tc  chow  double  standard  they
 should  have  walked  out  of  Parliament
 because  their  standard  of  decision
 should  be  fhe  samo  on  an  all-India
 level  and  State-level.  Why  do  they
 have  one  standard  in  Assam  and  भ
 other  standard  here?  I  want  an  ans-
 wer.  (Interruptions)

 If  I  am  wiong,  you  convince  me
 and  I  will  be  too  pleased  to  correct
 myself,  CPI(M)  at  ore  stago  used
 to  say  that  they  would  not  parti-‘ipote
 in  any  Government  in  the  country  but
 after  some  time  they  decided  thet
 they  will  form  Government  and  create
 communal  and  constitutional  crisis.
 In  Assam  they  have.  been  successful
 to  create  constitutional  crisis  during
 the  period  of  Golap  Borbora,  Haza-
 rika  and  Mrs.  Taimur  regime.  At  the
 Centre  Shri  Morarji  Desaj  was  a
 victim  of  their  support  for  some
 time  ang  ultimately  they  sent  him
 to  an  asylum  and  he  is  now  out  of
 power  here.  No  doubt,  I  thank  them
 for  that  but  in  future  they  should
 adopt  only  one  standard.

 Sir.  this  budget  which  has  been
 presented  shows  an  overall  deficit  of
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 Rs.  19.04  crores.  Of  course,  the  de-
 ficjt  1g  lower  than  the  previous  year's
 deieit  which  was  Rs,  29.65  crores.
 ‘Taig  ७  due  to  the  gradual  normalcy
 bruugut  about  by  Mrs.  Taimur  gov-
 vinment.  The  revenue  receipts  have
 0:12  Up.  ‘Lnis  is  the  outcome  of  good
 wotk  done  by  Mrs.  Taimur  govern-
 men{,  Assam’s  economy  15  in  a  very
 bad  shape  and  the  present  turmoil  in
 Assam  4  mostly  due  to  tie  econ®
 mic  backwardness  of  the  State.
 A.sam’s  economy  can  only  be  impro-
 med  by  siving  justice  to  the  people
 of  Assam  as  regards  royalty  on  oil.
 They  have  increased  royalty  from
 ns.  43  ८  Rs.  G1,  But  recently  the
 Petroieum  Minister  said  in  the  Rajya
 Sabha  that  they  are  going  to  consider
 further  increase  of  Royalty  in  Assam
 and  Gujarat  crude  ojl.  If  the  price
 of  crude  js  taken  into  consideration
 and  if  the  royalty  given  for  other
 products  of  States,  normally  20  per
 cent,  is  taken  into  consideration,  you
 will  sce  that  the  royalty  rate  will
 come  to  Rs,  216  per  tonne  of  crude
 oil.  Ang  we  are  now  going  to  the
 international  markets  and  we  gre  buy-
 ing  finished  petroleum  products  at
 high  rate.  We  are  buying  crudg  oil
 at  very  high  prices.  Instead,  you
 can  exploit  the  potentialities  of  Assam.
 Assam  has  got  great  potentialities  in
 respect  of  crude  oil  in  Cachar  district
 ond  there  are  such  _  potentialities  in
 Tripura  also.  There  are  possibilities
 of  exploration  of  oi]  jn  all  these  pla-
 ces.  So,  I  demand  that  steps  must  be
 taken  प  the  Central  Government  to
 incresse  the  royalty  in  Assam  re-
 garding  nil  and  royalty  he  increased.

 Now  I  come  to  the  Tea  Industry.
 The  Tea  industry  is  the  main  earner
 for  the  exchequer  of  Assam.  :  ”
 in  &  very  bad  shape  nowadays.  Half
 the  tea  gardens  in  Assam  are  now
 on  the  verge  of  closure,  due  to  the
 heavy  taxation  burden  by  the  Central
 Government  and  the  State,  especially
 in  respect  of  Agricultural  Income-tax
 imposed  by  the  State  Government.  It
 becomes  a  burden  and  cause  of  werries
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 to  the  people  of  that  State  as  these
 things  are  creating  labour  unrest  in
 “Ythat  part  of  the  country.  Recently
 there  was  a  seminar  held  in  Delhi
 under  the  chairmanship  of  Shri  Pranab
 Kumar  Mukherjee.  In  that  seminar
 there  was  an  appeal  by  the  Central
 Government  to  the  State  Govern-
 ments  to  see  that  the  tax  burden  by
 States  on  tea  industry  should  be  re-
 duced.  But  unfortunately  म  this
 Budget  we  do  not  see  a  reflection  of
 that  appeal.  I  see  that  Rs.  26  crores
 are  proposed  tg  be  raised  from  this
 Agricultural  Income-tax  alone  from
 Tea  Industry.  ।  hope  that  the  Fin-
 ance  Minister  will  take  care  of  it  and
 see  that  the  Tea  Industry  is  helped
 in  every  way  to  overcome  this  crisis.

 In  my  district  there  are  three  tea
 gardens  which  are  under  the  Assam
 Tea  Corporation,  which  is  a  State
 Government  organisation.  Unfortu-
 nately,  during  the  last  4  weeks  I
 have  got  various  telegrams  saying
 that  the  workers  are  not  getting  their
 wage,  they  are  not  getting  their  ra-
 tions  and  so  on.  Sir,  if  this  is  the  con-
 dition  of  a  Government  run  Corpora-
 tion  you  can  well  imagine  what  will
 be  the  condition  of  other  privately
 owned  companies.  So  I  request  the
 Central  Government  to  take  care  of
 that.

 We  come  to  Education,  For  Educa-
 tion  the  Budget  has  given  some  money
 allocation.  But  I  wish  to  draw  the
 attention  of  the  House  and  the  at-
 tention  of  the  Government  of  India
 to  a  particular  situation  in  regard  to
 Education  and  university  affairs.  Here
 what  is  happening  is  this:  On  some
 pretext  or  the  other

 every
 10  years

 there  is  some  agitation  in  Assam,
 there  is  sOme  trouble  or  other  in
 Assam.  I  wish  to  bring  to  your  notice
 that  the  Gavhati  University  passed
 a  resolution  in  the  year  1972  that  from
 ”०  onwards  Assamese  only  will  be
 the  medium  of  instruetion  in  Assam.
 Tf  they  want  to  keep  Assamese  as  one
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 of  the  medium  of  instruction  I  have
 no  objection  but  I  urge  upon  the
 Government  of  India  and  the  State
 Government  of  Assam  to  see  that  the
 linguistic  minorities  of  the  State  have
 adequate  right  to  pursue  their  educa-
 tion  through  their  mother  tongue,
 that  is,  Bengali.  Even  if  Bengali is
 not  possible  to  be  introduced  as  me-
 dium  of  instruction,  I  request  that
 English  must  be  retained  as  medium
 of  instruction.  If  that  cannot  be  done,
 I  demand,  there  should  be  a  separate
 university  in  Cachar  with  medium
 of  instruction  in  English,  Hindi,  Ben-
 galj  and  Assamese,  as  is  being  done
 in  the  Calcutta  university,  When  other
 States  are  doing  it,  I  don’t  know  why
 Assam  could  not  do  it.  I  don't  know
 why  Assam  should  be  an  exception  to
 such  थ  practice.  Unless  this  is  done  I
 fear  there  will  be  another  trouble  in
 Assam  in  1982.

 Now  I  come  to  the  subject  of  Com-
 munications.

 Assam  is  very  much  backward  in
 respect  of  communications.  I  told  Mr.
 Makwana  that  I  will  be  speaking  about
 h's  committee;  that  is  why  probably
 he  is  not  present  now  in  the  House!
 The  Committee  formed  by  the  Centre
 has  never  met;  he  says  that  the  Cen-
 tral  Ministers  have  no  time  to  attend
 the  meetings  and  as  a  result  the  Com-
 mittee  is  inactive.  This  Makwana
 Cummittee  was  formed  by  the  Prime
 Minister  and  there  are  some  of  the
 Central  Min'sters  in  that  Committee.
 Their  function  is  to  see  that  the  eco-
 nomic  backwardness  of  the  whole  of
 the  north-eastern  region  is  set  right
 and  their  economy  improved.  It  is  al-
 so  the  function  of  the  North-Eastern
 Council  to  see  that  the  various  pro-
 jects  are  implemented.  I  request  the
 Government  of  India  to  see  that  both
 these  committees  are  made  more  ac-
 tive.  It  is  always  being  sald  in  Assam
 that  those  who  agitate  are  being  re-
 warded!  I  come  from  the  district  of
 Cachar.  Only  two  were  elected  from
 the  State,  myself  and  Mr.  Laskar.  We
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 beth  were  elected.  In  the  whole  State
 of  Assam  we  fought  the  election.  We
 have  associated  ourselves  with  the  na-
 tional  mainstream.  We  claim  that  we
 the  people  of  Cachar  are  the  symbo!  of
 national  integration  in  the  State  of
 Assam.  Now  Mr.  Chakraborty  claims
 that  most  of  the  people  of  Assam  are
 secessionist  minded  but  I  claim  not  all
 the  people  are  like  that.  It  may  be
 a  handful  of  people.  All  Assamese
 are  not  bad.  I  am  a  Bengali  speaking
 man  and  we  are  in  Assam  for  the  last
 four  generations.  The  happiness  and
 sorrow  of  Assam  is  my  happiness  and
 sorrow.  The  Government  only  react
 to  the  demand  of  agitationists,  not  the
 people  of  Cachar  which  has  been  term-
 ed  by  the  Prime  Minister  as  an  “Island
 of  peace.”  We  believe  n  a  peaceful
 way  of  agitating  for  our  d  But
 nothing  has  been  done  in  गा  “onstitu-
 ency.  Silchar  has  been  included  jn
 the  integrated  plan  by  the  Central
 Government  for  development  of  the
 medium  and  small  town.  Sanction  has
 been  accorded  by  the  Central  Govern-
 ment.  But  the  Assam  Government
 could  not  give  matching  money  and
 because  of  the  lack  of  fund  realisation
 in  the  State  of  Assam.  the  plan  could
 not  be  ‘mplemented.  I  would  there-
 fore  request  that  they  should  make
 some  deviation  from  their  present  sys-
 tem  followed  all  over  the  country,  as
 Assam  is  a  very  backward  State.  If
 you  say  that  the  State  should  give
 matching  contribution,  it  is  very  diffi-
 cult  for  the  Séate  to  implement  any
 plan,

 Now,  when  the  officials  came  here
 for  the  conference  under  the  Presi-
 dent’s  rule,  they  had  assured  us  that
 they  would  be  able  to  raise  funds.
 They  assured  Central  Government  that
 the  State  would  contribute  towards
 food  for  work  programme  but  because
 of  lack  of  funds  in  the  State,  the  food
 for  work  programme  could  not  be
 made  successful.

 Now,  we  have  been  request’ng  the
 Central  Government,  particularly  the
 Railway  Ministry,  for  the  construction
 of  broadgauge  railway  line  from  Gau-
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 hati  to  Dibrugarh.  Every  time  they
 are  shifting  the  date  of  starting  the
 work.  The  hon.  Railway  Minister,
 Shri  Kedar  Panday  58  sitting  here  and
 ।  would  request  him  to  implement  the
 scheme  immediately.

 THE  M.NISTER  OF  RAILWAYS
 (SHRI  KEDAR  PANDAY):  That  will
 be  implemented.

 SHRI  SONTOSH  MOHAN  DEV:
 Thank  you,  Sir.  Further  a  sanction
 of  Rs.  10  crores  for  strengthening  of
 Luinding-Silchar  railway  line  is  re-
 quired  immediately  becaus2  it  is  iife-
 line  for  Tripura,  Manipur,  Cachar  and
 Mizoram  and  all  are  dependent  on  this
 line.

 Now,  the  Central  Government  has
 taken  up  construction  of  some  roads
 under  Border  Road  Construction.
 Tnese  roads  need  immediate  repairs,
 Moreover  the  work  on  the  national
 nigh  way  31  must  be  taken  up  imme
 diately,  as  the  road  cond‘tion  there  is
 ma  very  bad  shape.  If  one  goes  to
 Assam  and  travels  by  road  from  one
 corner  to  another,  he  would  know  the
 Present  condition  of  the  roads.

 Sur.  I  would  not  comment  on  the
 present  negotiation  with  the  Assam
 agitators  because  I  have  got  full  faith
 in  the  Central  leadership.  But  what
 ।  would  lke  to  impress  upon  them  is
 while  having  a  dialogue  or  while  sign-
 ing  an  agreement  with  them,  they
 should  not  sell  off  the  interests  of  the
 linguistic  and  religious  minorities  of
 the  State.  The  students  of  AASU  or
 the  AGSA  represent  only  a  small  sec-
 tion  of  the  people  of  Assam.  The
 right  of  the  linguist‘’ec  and  religious
 minorities  of  the  State  should  not  be
 hampered  in  any  way.  We  are  not
 animals.  We  are  also  human  beings.
 We  are  also  the  citizens  of  India.
 While  considering  citizensh'p  of  India,
 vou  must  take  into  consideration  the
 corroboratory  documents  like  ~ick-
 shaw  licence.  ration  cards,  school  cer-
 tificates.  radio  licences,  post  office  sav-
 ings  accounts  and  also  the  birth  certi-
 ficates  from  the  hospitals  or  the  nurs-
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 ing  home  and  the  Government  Medi-
 cal  College.  If  they  ask  for  my  cilizen-
 ship  certihcate,  I  will  not  be  able  to
 produce.  But  I  am  in  Assam  for  tour
 generations.  My  father  was  a  politi-
 cal  suiferer  and  he  was  a  Minister.  I
 have  no  citizensh.p  certificate  with  me.
 Hence  I  would  request  the  Government
 of  India  to  take  all  these  factors  into
 consideration  while  granting  citizen-
 ship  certificates  to  the  people  of
 Assam.  I  would  request  you  to  take
 these  factors  into  consideration  when
 you  appoint  a  Tribunal.  The  tr  bunal
 must  be  non-commital.  I  am  not  say-
 ing  that  all  the  judiciary  in  Assam  is
 committed  to  the  movement,  but  those
 who  have  committed  themselves  to  the
 movement  should  not  be  taken  into
 Tribunals  In  case  of  the  machinery
 for  implementing  the  question  of  detec-
 tion  and  delet’on,  the  police  in  Assam
 must  be  selective  suitably.  There  is
 the  Central  Police,  Reserve  Police  and
 other  Police,  they  must  all  be  continu-
 ed.  व  am  not  against  the  police,  but
 our  experience  in  North  Lakhimpur
 with  the  police  has  been  very  sad,  and
 that  must  not  be  repeated.  And  the
 cut-off  year  must  be  shifted  from  1971.

 With  these  words,  I  support  th’s  and
 I  hope  that  there  will  not  be  another
 eceasion  after  six  months  to  come  to
 this  House  with  the  budget  for  Assam,
 and  there  will  be  a  popular  Govern-
 ment  there  and  better  wisdom  will
 prevail  on  the  leftist  parties,  as  also
 my  friends  here  including  Shri  Satya-
 sidhan  Chakraborty

 att  गिर घारो लाल  डोगरा  (जम्मू )  -
 जनाब  साहबे-सदर,  मेरा  वाकयात को  पेश

 करने  का  तरीका श्री  संतोष  मोहन  देव  से  जरा

 मुख्तलिफ़  रहेगा  ।  प्रो०  चक्रवर्ती  नें  कुछ
 art  कहीं  ।  उन्होंने  बताया  कि  झा साम

 में  -  हुआ,  भर  होरहा  है  ;  संतोष  जी

 ने  बताई कि  किन  पार्टियों ने  कश  किया,
 किस

 तरह  से  वहां  हुकूमतें  बनीं,  टूट,  झर
 बदली  ।  वह  एक  दुखभरी  कानी  है  भोर

 वह  हम  सब  वे  लिए  एका  चेतावनी है  ।
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 मं  समझता  हं  कि  हम  पिछले  चन्द

 सालों  की  इस  सीजन की  हिस्ट्री  को  भल

 रहे  हैं।  मुल्क की  पार्टीशन के  बाद  दुनिया

 की  इस्पीरिथलिस्ट  ताकतों  ने-भौर  खासकर

 दुनिया  की  सब  रे  बड़ी  इम्पीर्यिलिस्ट  ताकत
 ने--जब  भी  हमें  मजबूत  देखा,  तो  उन्होंने  हमें
 तोड़ने  कौर  तबाह करने  की.  कोशिश की  ।

 बंगलादेश  से  हमारे  यहां  रेफ़्यूजियों  का  एक
 सैलाब  पाया,  अिस  तरह से  वहां  के  लोगों

 को  एक्सरटमिनेट  किया  गण  शौर  वहां  के

 पेट्रियस  को  मारा  2,  किर  तरह  से

 मशरिक  पाकिस्तान,  बंगलादेश  बन  का,  इन

 बातों को  हम  भूल  जाते  हैं।  हम  भूल  जाते  हैं

 कि  किस  तरह  से  लोगों  की  जहाँ-जलूद  के

 बाद  बंगलादेश  भ्राता  हुआ,  किस  तरह  से

 astra  :  को,
 जिनकों  फांसी  को  सजा

 होने  नक्सली: थी,  रिहा  किया  गया,  कसे

 वह  झपने  मुल्क में  जाए,  कैसे  बाद में  उनकों

 कत्ल  करवा  दिया  गया  ।  जिस  मुल्क  में  भ

 अवाम  को  अपनी  जहाँ-जल्द  में  कामयाबी

 मिली,  साम  एजी.  करने  उसको  बर्बाद
 करने  की  कोशिश  की  हम  भूल  जाते  हैं
 कि  जब  बंगलादेश  हमारा  दोस्त  बना,  सो

 उलूकों  बर्बाद  करने  के  लिए  बया  क्या  खेल

 खेले गए  ।  वहा  पर  पहले एक्  प्रेजिडेंट को
 मरवाहा  गया  झर  फिर  दूसरे को  कान  करवा

 दिया  गया  ।  हम  भल  जाते  है  कि  जो  कोई

 मुल्ला  हमसे  सुलर  करता  है,  किस  तर  से
 उसकी  तबाह  कौर  बर्बाद  करने  की  कोशिश

 कौ  जातों हैं  ।

 हम  भूल  जाते  ह  कि  श्रीलंका  मे  क्या

 gar  ।  इम  भूल  जाते  हूं  कि  जब  तक  भूट्टो
 साहब  उनके  इशारों पर  नाचते थे,  तब  तक

 वह  दुनिया  के  एक  बड़े  सिचासतदान  थे,
 लेकिन  जब  उन्होंने  शिमला  में  यह  महसूस
 किया  कि  हमारे  दोनों  मुल्कों  को  ana  में
 लड़न,  नहीं  चाहिए,  हमे  एक  दसरे  की

 मदद  करनी  चाहिए,  हमें  गरीबी  पौर  तमा  री
 के  खिलाफ़  जिहाद  करता  चाहिए,  हमें
 तरक्की  करनी  चाहिए,  तो  किस  तरह  से

 उनकों  फांसी  पर  लटका  दिया  गया  ।  हमे
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 यह  -भी
 .

 भूल,  जाते  हैं  कि  इम्पीरियलिस्ट

 कत  इस  सेब-कॉन्टिनेंट  को,  हमारे  बदं-गिर्दे

 के  मुमालिक  को,  जंग  का  अखाड़ा  बनाना

 चाहती  &  ।

 यहीं  शरारत  श्रासाम में शुरू कराई में  शुरू  क्राई  गई।

 हम  भूल  जाते  हैं  कि  वहां  पर  हमार!  कितना

 नुक्सान  हुआ  है।  हम  भूल  जाते  हैं  कि

 यह  एक  नैशनल  प्राबम  है,  यह  तमाम

 हिन्दुस्तान  पर  हमला  है  शौर  उसको  रिबाह

 मारने कीं  कोशिश की  जा  रही है  ।  हमारे
 नौजवानों  को  फुसलाया  औौर  गुमराह  किया

 जाता है  ।  इसके  लिए  वही  इम्पीरियलिस्ट

 तैनात"'  ज़्ैक  बैरूनी शौर  अंदरूनी  एजेण्ट

 मिल  वार  काम  करने  हैं  ।  हमारी  बड़ी  बढी
 पाटियां,  जिनका  एंटी-इम्पीरियलिस्ट  पास्ट

 रहा  है  और  जो.  हमेशा  इम्पोरियलिज्षम

 के  खिलाफ़  लड़ती  रही  हैं,  उनके  चंगुल  में  आ

 जाती हैं  ।  नतीजा  यह  है  कि  हम  एक  दूसर
 पर  बरस  पढ़ते  हैं.  एक  दूरे को तोड़ने को  तोड़ने
 और  आउट  मेनू वर  करने  की  कोशिश  करते
 हैं।

 साथ  ही  हम  यह  बात  रखनी  है  कि

 ।
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 gig  Proclamation  re.

 (at  गिरधारी  लाल  डोगरा]

 पड़ता  है  ।  एक  बात  शौर  भी  है  कि

 जो  हमारा  नार्दन  हिस्सा  है  या  यह  जो

 हज़ारों  ard  feed  स्टेट्स  हैं  इनके  बार्डस
 एक्टिव  रहेंगे,  मराने  वाले  कई  सालों  तक

 यह  ऐक्टिव  रहेंगे  इसलिए  हमको  बड़े

 फ़ुतूहात  के  साथ  काम  करना  होगा ।

 सारे  एलिमेंट्स  भी  हैं  ।  श्राप  नार्य  में

 से  शुरू  कीजिए झर फिर और  फिर

 में  जाइये,  वहा  पर  कई  तरह  की

 दब  जाती  हैं  और  कभी

 फिर  दब  जाती  हैं  फिर
 उभरती  हैं,  यह  होता  रहता  है  ।  इसे

 तरह  के  नार्थ  स््टर्न  स्टेट्स में

 भी  चलते  रहेंगे  ।  इस  वक्‍त  श्रीराम के

 बारे  में  दो  ही  बातें  हैं।  एक

 रखें  हैं,  हाउसिंग  स्कीम्स  के  लिए  करीब

 ढाई  करोड़  पढ़ें,  एजूकेशन  के  लिए  करीब
 96  करोड़  "पये  ।  इसी  तरह  से  आप

 देखेंगे कि  वेलफेयर  साफ  शेड्यूल  काइट्स

 एण्ड  केश्ल  ट्राइ  स  के  लिए  करीब  5

 करोड़  18  लाख  रूपये  हैं  और  सोशल

 वेलफेयर  के  लिए  करीब  2  करोड़  15

 लाख  रुपये  है  ।  इसी  तरह  से  काझाप-
 रेशम  के  लिए  करीब  10  करोड़  83

 लाख  रुपये,  नेचुरल  कैलेमिटीज के  लिए
 6  करोड़े,  92  लाख  रपये,  फ्लड  कन्ट्रोल

 के  लिए  19  करोड़  68  लाख  पये  कौर

 रोड्स  एण्ड  ब्रिजेज के लिए करीज के  लिए  करीब  35

 SRAVANA  29,  1903  (SAKA)  Assam  and  Assom  320
 1981-82

 करोड़  रुपये  हैं  ।  इस  तरह  से  श्राप

 देखेंगे  कि  वहां  की  जितनी  जरूरतें  हैं,

 के  लिए  प्रच्छी  रकमें  रखी  गई  हैं

 पार्टियां इस  के  लिए  काम  करे ं।

 इतना  कह  कर  में  प्रोक्लेमेशन  का

 अर  जो  बजट  पाया  है,  उस  का  समान

 करता  हूं  ।

 थ्रो.  जगपाल  सिह  (हरिद्वार)

 सभापति  महोदय,  प्रसम  पर  जो  घाटे
 का  बजट  रखा  गया  है  भ  लास्ट  इयर

 भी  जब  क़सम  पर  बजट  'रखा  गया  था,
 उस  वक्‍त  भी  हम  लोगों  ने  एक  बात
 कहीं थी.  कि  अ्रसम  ध्रतंतोष  की  भ्राग

 में  जल  रही है.  शौर  असम  में  जो

 ये  समस्यायें  पैदा  हुई  हैं,  उन  सदस्यों
 के  पौदा  होने  का  मुख्य कारण  हमारी
 भारत  सरकार की  गलत  नीतियां हैं

 wk  खास  तौर  पर  इंदिरा  गांधी  जी

 की  सरकार  की  गल्तियां  हैं  ।
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 क़सम में  जो  यह  आन्दोलन  पैदा

 gu,  उस  आन्दोलन  की.  जिम्मेदारी

 कांग्रेस  पार्टी  की  सरकार पर  है  क्योंकि

 शंख  मुजीबुर्रहमान के  समय  में  बहा  पर  कुछ

 ऐसा  काम  हुआ  था...  (व्यवहार) ..  -

 झगर  श्राप  बींच  में  बोलते हैं.  तो  मैं

 यह  कहना  चाहूंगा  कि  .  इस  आन्दोलन

 की  जिम्मेदारी  यूथ  का्रेस  शौर  कांग्रेस

 पार्टी के  लोगों  पर  है  क्योंकि  शु  में  ही
 आन्दोलनकारी  लोगों  नैयर  कहीं  था  किः

 हम  आन्दोलन तब  वापस  लेंगे  जब  श्रीमती

 इंदिरा  गांधी  कौर  संजय  गांधी  इसको

 वापस  लेने  को  कहेंगे
 ।

 यह  एक  रिकार्ड

 चीज़  है,  श्राप  कहां  कीं  बातें  करते  हैं।  इस
 areata की  एक  खास  बात  यह  है  कि
 जब  यह  शुरू  हुभा,  तो  आप  जनता  पार्टी

 की  सरकार  के  खिलाफ,  लोकदल  को

 सरकार  के  खिलाफ  वहाँ  की  जनता  के

 श्राक्नाश  को  पैदा  करना  चाहते  &  लेविन

 जो  हुड्डा  आप  हमारे  गले  में  लटकाना

 चाहते  थे,  वहं  हड्डी  श्राप  अपनी  .
 गर्दन

 से  खुद  निकाल  नहीं पा.  रहे  हैं,  क्योंकि

 यह  समस्या  आपने हीं  पैदा  की
 थीं

 ।

 में इस  पर ज  तदा  नहीं  जाना  चाहता

 हूं  ।  मैं  यह  कहना  चाहता  हूं  कि  यह  सारे
 मुल्क  को  समस्या  है  और  यह  केवल

 झ्रासाम  की  हीं  समस्या  नहीं  है  कयोंकि

 पूरे  देश  की  प्राचीन  स्थिति
 को  इसने

 गड़बड़ कर  दिया  है  ।  श्रीराम  में  जो

 कार्यालय  हैं,  आयल  रिफाइनरी  है,  चाय

 बागान  हैं  या  कीर  जो  दूसरे  कारखानें
 हैं, वे  लगभग  बन्द  हो  गये  हैं  ।  श्राप इस

 बजट  में  वहां पर  क्या  करेंगे। मैं
 खास

 तौर  से  केन्दीय  सरकार  से  4ह  अपील

 went  झा साम का  पिछड़ापन  मुख्य

 कारण  इस  श्राम्दोलन  का ।  बहुत

 बड़ी  तादाद  में  बंगला  देश से  आपने

 लोगों  को
 नको

 mw

 ॥

 बुलाया  गोरा  तंके  भी
 नागरिकता के,  सिटिजनशिप  के

 Budget,  1981-82

 सर्टीफिकेट  नहीं  दिये  कौर  मैं  तो  यह
 कहूंगा कि  यह  झपकी  लापरवाही है  किः

 सन  1947 के  बाद  भारत  सरकार

 पूरे  नोर्म  को  मजबूत  नहीं  कार  पाई

 कौर  राज  भी  जो  रिपोटे  छपती  हैं,  उनसे

 आप  अन्दाज  लगाइए कि  इस  समस्या

 का  निदान  कसे  होगा  भोर  श्रीराम  का

 विकास  कैसे  होगा  ।  म्राज  भी  शभ्रापका

 बोर्डर  इतना  लूउ  है  वि  उस  बोर्डर  पर

 रोज  बंगा  देश  लोग  शावर  झंडे

 बेच  जाते  हैं,  औरतें  आज  भी  वहां  भराकर
 we  बेचती  हैं  और  भारत  सोमा  में

 एसा  होता  हैं  ।  बंगला  देश  की  सामानों

 पर  आपकी  कोई  चौकसी  नहीं हैं,  कितने
 लोग  भाते  है--कितने  लोग  जाते  हैं,

 आपके  पास  माकके  नहीं  हैं  ।

 34  लाख  लोगों  को  नागरिकता

 नहीं  मिती  है  ।  श्री  aa  के  साथ  हुए
 समझौते  के  तहत  झाप  उन  लोगों  को

 बंगला  देश  वापिस  नहीं  भेज  सकते कौर
 ar  dar  भी  तो  बंगलादेश  उन्हें
 स्वीकार  नहीं  करेगा ।

 आज  वहां पर  राष्ट्रपति शासन  है  ।
 amy  उस  वक्‍त  जल्दबाजी  में  श्रीनगर

 तैमूर  को  शपथ  दिलाई  थी,  उस  वक्‍त
 हमने  मना  किया  था  कि  आसाम  जल  रहा
 है  कौर  बाप  जनता  क  इच्छा  के

 विऋद्ध  कोई  काम  सत  कीजिए,  लेकिन

 ary तो  अपनी  पार्टी  का  एकछत

 राज्य  चाहते  थे  ।  इसके  बाद  आपने

 देखा कि  वहां पर  सरकार गिरी  ।  उसके
 बाद  जन  शभ्रान्दोलन  में  पौर  भीक

 आक्रोश  पैदा  हुआ

 जहां  तंक  नागरिकता का  सवाल  है--
 जब  शाप  उनकों  नागरिकता  देंगे  तो

 am  उन  पर  प्रतिबन्ध नहीं  लगा  सकते

 कि  वे  असम  में  नहीं  रह  सकते  ।
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 [श्री  जगपाल  सिंह]

 सीमा के  बारे  में  श्राप  सोचिए ।

 क्या  वहां  पर  कोई  इस  प्रकार  की

 इलेक्ट्रिक  लाइन  नहीं  डाली  जा  .सकती
 कि  10  फुट पर  उनकी  सेना  रहे  और
 10  फूट  पर  हमारी सेना  रहे  ।

 असम  एक  पिछड़ा  प्रदेश हैं.
 ।  वहां

 पर  लोगों  के  पास  रोजगार  के  साधन

 नहीं  हैं,  उन्नत  खेती  नहीं  है,  उद्योग

 नहीं  हैं,  भ्र स्प ताल  नहीं  हैं  ।  हमने  प्यासे
 कई  बार  निवेदन किया  हैं  कि  आप  किसी

 प्रदेश के  साथ  अछूत  जैसा  व्यवहार न
 करें  ।  दूर  दराज  के  जो  प्रवेश  हैं,
 उने  साथ भी  राजधानी के  करीबी  प्रदेशों

 के  समान  व्यवहार  किया  जाना  चाहिए  ।  वहाँ
 पर  भी  उसी  प्रकार  उन्नति  होना  चाहिए ।

 वहां  पर  शिक्षा  नहीं  है,  उद्योग  नहीं है,  भ्नस्प-

 ताल  नहीं  हैं--ये  सब  चीजें  वहां  पर  उपलब्ध
 करवाइए |  न  वहां  पर  रेलवे-लादने पर्याप्त  हैं
 न  सड़कें  पर्याप्त  हैं  ।  एक्सप्लाइटर्स  वह

 पर  जाकर  शोषण  करते  हैं  ।  इस  एक्स-
 प्लाइटर  शिप  को  रोकिए ।  इसको
 तभी  रोका.  जा  सकता  है  जब  श्राप

 वहाँ  के  मूल  निवासियों  को  सभी  प्रकार

 की  सुविधाएं  उपलब्ध  कराएंगे  ।  नफरत

 किसी  की  शक्ल  या  किसी  कौम से  नहीं

 होती-जब  उनका  शोषण  होगा  तो  वे  लड़ेने
 विघटनकारी  शक्तियां  उससे  फायदा  उठा-

 एंगी  ।  इसलिए  मैं  केन्द्र  सरकार  से  भ्रमित,
 करूंगा कि  इस  आन्दोलन  को  देखते हुए
 वहां  कीਂ  समस्याओं  पर  विचार  कीजिए
 वरना  श्राप  यह  प्रान्दोलन  रोक  नहीं
 पाएंगे  ।

 एक  चीज़ मैं  भर  कहना  चाहता  हूं

 fe  राज  सरकार  का  70  प्रतिशत  पैसा

 ठेकेदारों  के  पास  चला  जाता है  ।

 कोई  समी.  निर्माण  कार्य  करना  हो,
 चाहे  शाइन  पर  पुल  बनना  हो-  चाहे
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 सड़क  पर  पु  बनना  हो-7(  प्रतिशत
 पता  ठेकेदारों  की  जेब  में  चला  जाता  है।

 इसलिए  मेरा  निवेदन  है  कि  सरकारी

 विभागों से  इस  ठेकेदारी प्रथा  को  खत्म

 करें,  ताकि  देश  तथा  प्रदेशों का  विकास

 हो  सके  ।

 भरी  जेनुल  बंदर  (गाजीपुर)  :  मैं

 प्रधान  मंत्री  भीर  भारत  सरकार  को

 बधाई  देना  चाहता  हूं  जिन्होंने  बहुत  कम
 समय  में  क़सम की  इस  गम्भीर  समस्या
 पर  काबू  पा  लिया  है  ।  मुझे  याद  जब

 हम  संसद  के  लिए.  हुए.  चुनाव

 केबा  इस  सदन  मैंने  थे  तब  जनता

 पार्टी  मौर  लोक  दल  ने  उत्तराधिकार में

 भोर  जो  कुछ  दिया  था.  उसके  अलावा

 एक  जलता  gar  असम  भी  दिया था  ।
 way की  समस्या  गंभीर  रूप  धारण

 कर  चुकी  थी ।  पूरे  असम  में  भाग

 लगी  हुई  थी.  ।  ऐसे  समय में  भारत

 सरकार  के  लिए,  इस  माननीय  सदन के

 लिए  भोर  सम्पूर्ण  देश  के  लिए  प्रसम  की

 समस्या  चिन्ता  का  विषय  बनी  हुई  थी  |

 संसद  के  पिछले  पत्तों  ं प्रसम  की  समस्या

 को  बार  बार  उठाया  गया हैं  धौर  चिन्ता

 भी  व्यक्त  की  गई  है  ।  लेकिन  भारत

 सरकार  ने  जितनी  अच्छी  तरह  से,
 जितनीਂ  योग्यता  के  साथ  दस  पर  काबू
 पानें की  कोशिश  कीं  है  वह  प्रशंसनीय है

 भोर  इसके लिए  वहू  बधाई की  पात्र  है  ।
 आज  मसममाति में  स्थिति  नामंल हो गई है, हो  गई  है,
 काम  धंधे  शुष  हो  चुके हैं,  कारखाने

 खुल  गए  हैं,  दफ्तरों  में  काम  हो  रहा  है,
 असम  का  जेल  दूसरे  भागो  में  आ  रहा

 है  कौर  सारा  सामान असम  में  जा  रहा
 है  धौर  असम  सेना  रहा  है  ।  लोगों

 मफ्रत  थी,  कटुता  की  भावना  थी  यह
 भीं  बहुत  हृद

 तक  कम
 हो  गई  है  भौर

 रोजाना  कम  होती  जा  रही  है  ।..
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 भारत  सरकार ने  सम  के  झात्दोलन-

 कारी  नेतायों  के  साथ  बातचीत  का

 दरवाजा  खुला.  रखकर  प्रशंसनीय  कार्य
 feat  है  ।  किसी  भी  आन्दोलन  को

 डंडे  धौर  लाठी  के  जोर  से  दबाया  नहीं  जा

 सकता है  ।  इसमें  कोई  दो  रायें नहीं  है
 fe  असम  की  एनिमेशन  ने  हिसा  का  रूप

 घारण  कर  लिया  था  धौर  असन  के  बहुत

 बड़ी  संख्या  में  नागरिक  भी  इस  आन्दोलन

 को  पसन्द  नहीं  करते  थे  भीर  सीता
 के  डर  की  वजह  से  श्रान्दोलन-कारेयों

 के  श्राहूबान  पर  बे  हड़तालों  या  दूसरे

 कामों में  हिस्सा  लेते  थे  या  काम  पर.

 नहीं  जाते  थे  फिर  भी  एक  सैक्शन  के

 लोग  आन्दोलन  के  हिमायती  थे,  उनकों

 कुछ  शिकायतें  थीं  ।  उनकेसाथ  बातचीत

 का  नगोशिएशन  का  दरवाज़ा  खुला  र्ख

 कर  भारत  सरकार  ने.  प्रशंसनीय

 कार्य  किया हैं  ।  उनके  साथ  बातचीत  हो

 रही  है  और  मुझे  पुरा  विश्वास  है  कि

 वहँ  सफल  भी  होगी  ।  साथ  ही  साथ

 मुझे  पुरा  विस्वास  है  कि  प्रधान  मंत्री

 के  मातृत्व  में  भारत  सरकार  कोई  ऐसा
 समझौता  नहीं  करेगी  जिससें  देश  के

 को  नुकसान  पहुंचे  देश  की  अ्वंडता  को

 THAT  पावे  या  वहां  रहे  रहे  भाषायी

 या  धार्मिक  अल्पसंख्यकों  के  हितों  को  लुक-
 सान  पहुंचे  ।

 इस  बातचीत  के  बारे  में  समाचार
 पत्रों  में  तरह  तरह  की  खबरें  आ

 रहीं  हैं  ।  इन  खबरों  से  बहुत  से  लोगों
 के  दिमाग  में  देश  में  शौर  क़सम  में  वहां
 के  अल्पसंख्यकों  के  मन  में  चाहे  वहू  कामिक
 या  भाषायी  अल्पसंख्यक  हों,  उनके  दिमाग
 में  शंकाये  उत्पन्न  हो  रही  हैं  ।  मैं इस
 बातचीत  के  बारे में  कुछ  नहीं  कहूंगा  लेकिन
 इतना  अवश्य  कहना  चाहता हूं  कि  सरकार.
 को  अपनी  उस  घोषणा  पर  दृढ़  रहना
 चाहिये.  जिसमें  उसने  कहा  हैं  कि

 1971  को  वह  कट  शौक़  ईयर  मानती

 हैं  ।  उठके  नीचे  जाने  में  कत  सारी
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 दिक्कतें  पैदा  होंगी  जिसे  भारत  सरकार

 ने  खुद  स्वीकार  किया  है  ।

 साथ  हीं  सा  मसम  में  बांगला देश
 या.  विदेश के  लोग  भराना  चाहते  हो  उन  पर

 कड़ी  से  कड़ी  रोक  लगायी  जानी  चाहिये  ।

 असम  के  लोगों  को  शिकायत का.  मौका

 नहीं  देना.  चाहिये  किਂ  हमारा  बौछार

 इतना  ढीला  है  कि  बांगला  देश  से

 बराबर  लोग  असम  में  प्रवेश  कर  रहे  हैं।

 इसके  लिये  सख्ती  होनी  चाहिये  ।

 एक  बात.  भर  होनी  चाहिये  कि

 सिटिजनशिप  का  फैसला  करने  के  लिये  जो

 भी.  ट्राइब्यूनल  बनाया  जाय  या.  उसके

 इमप्लीमेंटेशन  के  लिये  जो.  भी  मशीनरी

 बनायी  जायउ  सरकी  निष्पक्षता  तभी  साबित

 होगी, मैं  नहीं  कहता  कि  असम के  सारे

 लोग  नि  पक्ष  नहीं  हैं,  लेकि  नि  पिता

 तभी  साबित  होगीं  जबकि  उसमें  क़सम

 केलोगों  को  न  रेखा जाय  ।  चाहे वहू
 अल्पसंख्यक  हों  या  बहुसंख्यक  हो,  उनको

 म  रखकर  एक  इमपाशियल  मशीनरी

 बनायी जाय  जिसमें  असम  से  बाहर  के

 जजेज  रखे  जायं  शौर.  इम्प्लीमेंटेशन

 मशीनरी  केन्द्र  सरकार  बाहर  से  भेजे

 उसमें  भी  असम  केलाग  न  रखे  जायें  ॥

 इसलिये  निष्पक्षता  के  लिये  आवश्यक  वह
 fe  ट्राइब्यूनल  के  लिये  या...  सिटीज़न-

 शिप  के  लिये  या.  दमप्लीमेटेशन  के  लिये

 एनफ़ोर्समेंट  के  लिये  जो  भी  मशीनरी  हो
 उसमें  असम  के  लोगों  को  नहीं  रखा  जाना

 चाहिये,  यह  मेरा.  भारत  सरकार  को

 सुझाव है  ।

 साथ  ही  साथ  असम  एक  पिछड़ा

 हुआ  इलाका  है.  प्रति  व्यक्ति  |  आमदनी
 के  लिहाज़ से  ।.  उसको  विकास  के  लियें

 भारत  Tee  को  पूरा  मदद  करनी

 चाहिये  ।  क़सम के  लोग  अपने  बल  पर  विकास

 नहीं  कर  सकते  ।  इसलिये  भारत  सरकार

 के  अधिक  से  अधिक  उसके  विकास के  लिखे

 सहायता  देनी  चाहियें  ।
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 सभापति  जी,  में  अभी  अपने  विरोधी

 दोस्तों के भाषण सुन के  भाषण  सुन  रहा  था  ।  उस  में  वह

 उत्तेजना  नहीं  थी  जो  भ्रम  के  मामले  में  पहले

 सुदा  करता  था  ।  यह  इस  का  प्रमाण  है  कि

 चरम  ठंडा  हो  रहा  है  ।  उतनी  जलन  जो

 पहले  होती  थी  वह  क  नहीं  रही  दै  ।  प्रथम  की

 रूमस्था हल होने से, हल  होने  से,  अ्रसम  में  जलन  होने

 के  बजाय  ठरक  होने  से  उन  को  तकलीफ

 जरूर  हुई  होगी  क्योंकि  म  देख  रहा  था  कि

 एक  तरफ  भारती  जनता  पार्टी  के.  लोग

 कौर  दूसरी  तरफ  कम्युनिस्ट  पार्टी  पाकिस् सट

 के  लोग  प्रथम  को  जलते  रहना  देखना  चाहते  थे  |

 शायद  उस  में  उन  का  कोई  राजनीतिक  हित
 था  ।  शायद  वह  मरत  सरकार  को  प्रथम  के
 मामले  में  बदनाम  करना  चाहते  थे,  शायद  वह
 असम  की  झाग  को  दसरे  gal  में  भी  फैलाना
 चाहते  थे  ।  इसलिये  एक  तरफ  भार य
 waar  पार्टी  और  दूसरी  तरफ  कम्युनिस्ट
 भाक्सिस्ट  पार्टी उस  का  समर्थन  कर  रही  थीं,

 कौर  यह  दोनों  लोग  जलते  हुए  झसम  में  मिट्टी

 का  तेल  छिड़कने  का  काम  कर  रहे  थे  ।  आज

 चन  को  मायूसी  जरूर  हुई  होगी  कि  क़सम  की
 समस्या  श्रंतोषण्द  तरीके  हल  की  जा  रही  है  ।

 भीर  मुझे  पूरी  झाशा  है  कि  जिस  ढ़ग  &  प्रधान
 मंत्री  पौर  भारत  सरकार  ने  न्र सम  की  समस्या

 को  हल  किय  है  भाने  वाले  थोड़े  दिनों  में
 mat  के  नागरिकों  में  भ्रम  के  नाम  +र  कोई
 समस्या  नहीं  होगी  ।  सभापति जी,  में  श्राप के

 माध्यम  से
 असम

 के  आन्दोलनकारियों  कार
 छन  के  नेताओं  से  अपील  करना  चाहता  हूं,
 जनता से  अपील  करना  चाहता हं  कि  वह

 फ  भारतीय  राष्ट्र के  भंग  है,  उसके  नाते

 उन्हें  समझदारी दे  काम  लेना.  चाहिये
 भर  किसी  के  भश््कावे  में  नहीं  आना

 चाहिये  ।  जो  राजनैतिक  तत्व  इस  देश  में

 अराजकता  फैलाना  चाहते  हैं,  झाग  लगाना

 चाहते  हैं,  केवल  अपने  राजनीतिक  स्वाय
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 meer  समझते  हैं,  ठीक  समझते हैं,

 लेकर कल  बातचीत  करें  ।  मुझे  पूरी  भाषा

 है  कि  भागे  भाने  वाले  वर्षों  में  भा साम
 की  समस्या  समाप्त  हों  जायेगी ।

 इन  शब्दों  के  साथ  में  जो  असम  को

 बजट पेश  किया  गया  है  उसका भी  समर्थन

 करता  हूं  कौर  राष्ट्रपति  जी  दारा  इस

 संबंध  में  जो  उद्घोषणा  की  गई  है,  उसका
 भी  समर्थन  करता  ह

 SHRI  CHINTAMANI  PANIGRAHI
 (Bhubaneswar):  Mr.  Chairman,  Sir,
 last  year  while  participating  in  the
 debate  on  Assam  controversy  I  had
 suggested  that  in  a  democracy  like  ours
 dialogue  is  the  best  form  for  settling
 all  disputes  rather  than  confrontation.
 We  are  all  happy  to  note  that  since
 our  Government  came  to  power  they
 have  been  doing  their  best  to  see  that
 in  place  of  confrontation,  there  should
 be  dialogue.  For  the  last  one  and  a
 half  years  there  has  been  a  constant
 dialogue  between  the  Government  of
 India  and  those  who  have  started  the
 agitation.  Last  year  there  was  so
 much  of  heat  generated  on  this  ques~
 tion  of  Assam,  in  this  House.  Today
 we  find  that  there  is  no  heat  generat-
 ed.  Rather  everyone  of  us  is  trying
 to  understand  each  other.

 I  would  like  to  bring  to  the  notice
 of  our  friends  that  last  year  we  said
 that  there  must  be  &  kind  of  program-
 me  to  find  out  a  solution  to  this  pro-
 blem.  When  the  Government  of  India
 is  trying  its  best  to  see  that  we  should
 settle  all  our  problems  by  mutual  dis-
 cussion,  some  incidents  have  happen-
 ed  which  need  to  be  brought  to  the
 notice  of  the  whole  country,

 There  was  fn  tncident  at  Charraka-
 ta,  Golpara  District,  where  about  12/14
 AASU  volunteers  prevented  the  hoist-
 ing  of  national  flag  at  the  railway  sta-
 tion.  National  flag  was  pulled  down  by
 AASU  volunteers  ठ  several  other
 Places  in  Darrang  and  Sibsagar  Dis
 tricts.  Aft  Belsor,  Kamrup  District,



 329  Proclamation  re.  SRAVANA  29,  ”  (SAKA)

 national  flag  wag  hoisted  by  the  Sub-
 Registrar  in  his  office.  After  some
 time  it  was  pulled  down.  At  Naojan
 in  Sibsagear  District,  the  hoisting  of
 the  flag  was  prevented.  National  flag
 hoisted  on  the  premises  of  gq  school
 under  Barhola  P.S.,  Sibsagar  District
 was  pulled  down.  You  know  that  the
 Commissioner  of  Upper  Assam  Divi-
 sion  was  killed  in  bomb  blast.  At-
 tempts  were  made  to  sabotage  AIR

 transmitter,  pipeline  and  railway  track.
 The  number  of  incidents  of  violence
 directed  against  members  of  political
 ‘parties  is  more  than  190,

 Let  us  see  the  context  of  such  hap-
 pen'ngs.  For  the  last  one  and  a  half
 years,  we  have  been  trying  to  under-
 stand  the  problem.  The  Government
 of  India,  the  Home  Ministry  and  the
 Prime  Minister  are  taking  personal  in-
 terest  in  this  problem.  As  we  are  fac-
 ing  a  big  problem,  people  are  be  ng  in-
 vited  to  have  talks  so  that  we  can
 understand  each  other.  When  such  is
 the  atmosphere  over  here,  why  do  these
 ‘neidents  take  place  on  our  borders?
 Because  the  forces  of  de-stabilisation
 within  the  country  are  given  encour-
 agement  from  outside,  by  our  neigh-
 bouring  States.

 Here  I  am  very  happy  to  note  that
 after  all  these  deliberations  ०  12-point
 Programme  has  been  formulated  by
 the  Government.  I  am  not  going  into
 all  those  points.  But  I  will  go  into
 the  salient  features  of  this  12  point
 programme,  It  says  that  safeguards
 shall  be  provided  to  protect,  preserve
 and  promote  the  cultural  and  linguistic
 identity  and  heritage  of  the  people  of
 Assam.  The  names  ०  foreigners
 found  to  have  entered  Assam  after
 March  25,  1971,  shall  be  delected  from
 the  electoral  rolls  and  steps  shall  be
 taken  to  deport  them.  Those  foreign-
 ers  who  came  to  Assam  between  1961.0
 and  1971  shall  be  detected.  A  machi-
 nery,  which  commands  the  confidence
 of  all  concerned,  will  be  set  up  for  this
 Purpose.  In  identifying  the  forefgn-
 ers,  the  1951  National  Register,  cons-
 titutional,  provisions  and  all  other  do-
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 cuments  and  papers  will  be  Honoured.
 These  are  the  most  important  things
 which  this  formula  contains.  So,  I
 think  thete  is  no  ground  to  say  that
 this  agitation  or  controversy  will  com
 tinue.

 15  hrs,

 In  this  connection,  if  you  analyse  the
 policies  followed  by  bigger  States,  in-
 ternational  States,  so  far  as  their  bor-
 der  population  is  concerned,  they  are
 managed  on  scientific  lines.  If  you
 consider  the  border  policy  pursued  to-
 wards  Mangolia  by  China  and  the  So-
 viet  Union,  they  are  try:ng  to  solve
 the  problem  according  to  their  own  न
 terest.  Again,  take  the  case  of  Tibet

 China  has  modified  its  border  popula-
 tion  policy  in  Tibet  to  guit  her.  There-
 fore,  we  must  be  ca  in  our  policy
 in  the  north-eastern  région,  where  we
 are  having  7  States  with  a  population
 of  two  crores,  Naturally,  the  balance
 of  population  in  that  region  must  be
 maintained,

 Here  I  would  like  to  refer  to  the  bor-
 der  population  policy  pursued  by  Bang-
 fadesh  itself.  We  must  be  very  care-
 ful  as  to  what  is  happening  in  Bangla-
 desh  today.  All  those  Generals,  who
 were  in  the  army  when  Mujibur  Reh-
 man  was  fight’ng  against  Pakistani  ag-
 gression,  almost  all  of  them  have  been
 killed  either  mutually  or  in  other  ways.
 Today  the  repatriates  from  the  Pakise
 tan  army  have  taken  full  control  of  the
 Bangladesh  army.  25  West-Pakistan-
 trained  officers  of  the  Bangladesh  army
 are  in  China  for  the  last  six  months
 for  training.  In  the  north-eastern  re-
 gion  we  have  States  which  have  bor-
 ders  with  both  Bangladesh  and  China.
 Whenever  we  have  a  border,  wh'ch  -
 going  to  be  inimical,  the  population
 policy  requires  to  be  balanced  There-
 fore,  these  developments  will  have  to
 be  very  closely  taken  into  considera-
 fion  and  the  problem  studied  seriously.

 So  far  as  the  people  of  Assam  are
 concerned,  we  will  assure  them  that
 we  will  preserve  their  cultural  iden-
 tity.  because  it  ig  not  only  g  problem
 of  Assam  but  a  problem  for  the  -
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 of  the  Indian  population.  Therefore,
 whenever  we  are  thinking  of  solying
 the  problem  of  Assam,  we  will  have  to
 take  into  consideration  the  greater  in-
 terests  of  the  Indian  nation,  the  unity
 of  the  Indian  nation,  the  sovereignty  of
 the  Indian  nat:on  and  its  integrity,  be-
 cause  this  concerns  not  only  one  sec-
 tion  of  population  put  all  sections.
 Since  it  is  the  largest  democracy  in
 the  world  which  we  are  trying  to  pre-
 serve,  its  cultural  life  and  values,  we
 will  have  to  give  so  much  importance
 to  the  solving  of  th's  problem.

 Should  we  not  take  into  considera-
 tion  that  the  national  life  of  India  is
 not  affected  when  we  are  trying  to
 solve  the  problem  of  Assam?  When
 the  national  flag  is  being  dishonoured,
 when  a  Divisional  Commiss:‘oner  is
 being  killed  by  a  bomb  blast,  when
 the  political  parties  are  being  harassed
 and  victimised,  should  we  allow  this
 to  go  on  like  this?  Therefore,  a  way
 eut  should  be  found.  Negotiat‘ons  are
 taking  place,  dialogues  are  going  on
 and  we  are  trying  to  see  that  the  pro-
 blems  are  mutually  solved  to  the  satis-
 faction  of  all  sides,  calm  and  peace
 are  restored  so  that  we  can  find  a  solu-
 tion  to  the  problem.

 Therefore,  I  would  like  to  support
 the  Proclamation  and  the  Asam  Bud-
 get.  In  this  connection,  I  would  like
 to  plead  before  the  hon.  Finance  Min-
 ister  that  in  Assam  there  are  many  im-
 portant  economic  problems  to  solve,
 Specially  the  problems  of  unemploy-
 ment  and  industrialisation.  If  they
 need  it,  let  us  give  them  thousands  of
 crores  of  rupees  to  industrialise  Assam
 and  provide  more  and  more  employ-
 Ment  to  the  brave  young  people  of
 Assam,  to  see  that  we  build  a  strong
 Assam  so  that  Assam  will  strengthen
 India  and  not  weaken  us.  With  these
 words,  I  support  the  Asam  Budget.

 oft  रीत लाल  प्रलगव  वर्मा  (कोडरमा) :
 सभापति  महोदय,  श्रीराम  बजट  पर  हम
 आज  ऐसी  परिस्थिति  में  विचार कर  रहे
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 है  जब  श्रीराम  में  शासन  नाम  की  कोई
 चीज  नहीं  रह  गई है  ।  झा साम  राज  Tea

 हिंसा  शौर  झा गजनी से  ग्रस्त  हो  गया  है
 आज  श्रीराम  जल  रहा  है।  दो  ० ही.  &

 अधिक  का  समय  गुजर  चुका  है,  सरकार

 के  सारे  प्रयास  प्रसेफल  हों  चुके  है।  दो

 बार  राष्ट्रपति  के  सहयोग  से  अर  दल-

 wag  के  सहयोग  से  सरकार  बनाई  गई

 लेकिन  दोनों  शार  गिर  गई।  शम।  28

 जून  को  श्रीमती  तैमुर  की  सूरबीर  ने  205

 दिनों  के  बाद  रिहाइश  कर  दिया  ।

 ध्र८ फलता  का  इससे  बडा  प्रमाण  शौर  क्या

 हो  सकता है  ।  इस  प्रकार से  अ्रासाम  की
 जो  व्यवस्था  मस्त-व्यस्त  हो  गई  है  उसका

 दायित्व  केन्द्रीय  सरकार  के  उपर  जाता

 हैं।  राज  भी  केन्द्रीय  सरकार  इਂ  वाला-

 वरण  में  तिकड़मबाजी  शर  कूटनीतिक
 चालों के  द्वारा  फिर  से  aware  बाने  का

 mane  प््यास  कर  _रही  है  लेकिन  में

 समझता  हु  यह  aware  भी  झगर  बनेंगी

 तो  उसके  पीछे  कोई  नैतिक  शक्ति,  नहीं

 होगी  ।  कारण  4ह  है  71,516  वर्ग  मील

 क्षेत्र  चाले.  श्रीराम,  जिसकी  इबादत  1

 करोड  60  लाख  है  वहां  से  लोक  सभा

 के  लिए  कोई  भी  प्रतिनिधि  नहीं  चुना  जा

 सका  है।  डि मंत्रि सी  का  यह  सबसे  बड़ा
 मखौल  है  कि  arr  तक  वहां  से  कोई  भी.

 ध्रत्निधि  नहीं  लिया  जा  सबा  _।  बाप  को

 बा  से  शातिर  में  झखिल  भारतीय  छात्र

 संघ  शौर  गण  संग्राम  परिषद  के  ने ताश धो

 के  साथ  सफल  वाक़िए  कर  रहे  है  ॥

 यह  वार्ताय  झांसी  क्यों  हती  है. ?
 wane  इसलिए  होनी  है  कि  ४८  सरकार

 की  जी  अन्तर्निहित  भावना  है,  इस  सरकार

 की  जो  कुंठाग्रस्त  भावना  है  वह  शासन

 की  जनता  के  साथ  एक  विश्वासघात  है  ।

 राज  आंजादी  दे  35  ce  दे  बाद  भी  स

 क़ासिम  की  ज  संख्या  का  77  34  प्रति-

 शत  भाग  गरीबी  की  रेखा  के  नीचे  है।

 जसी  परिस्थिति में  ना  पह  वहा  जा  रुक तह
 है  कि  «tare  की  जनता  के  साथ  न्याय.
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 किया  गया  है?  लगता  है  श्रीराम  एक

 उपनिवेश बत  चुका  है।  पहले
 जो.  एक

 बड़ा  झा साम  प्रदेश  था  उसमें  परब  मणिपुर

 ands भ  कई  प्रदेश  बन  चुके हैं  ।
 यह  जो.  विदेशी  नागरिकों  के  प्रशन

 को

 लेकर  वार्ता  चल  रही  है  इसको  पूर्वांचल
 से  राग  ले  जानें  का  प्रयास  होगा.  जैश

 कि  av}  हाल  में  हमने  भ्रखबारों  में  पढ़ा

 है,  एक  वंग  प्रदेश  की  मांग  मरोर  जोड ़.
 दी  गई  है।  अगर  सरकार  का  इरादा

 इसी  तरह  से  चलता  रहा  तो  म्रसाम  का
 सत्यानाश  होकर  रहेगा।  आगे  के  पीड़ी

 इसके  लिए  इस  सरकार  को  कलंकित  करेगी  ।

 भा साम  का  जो  बजट  रखा  गया  है
 झर  पहले  भी  जो  प्रयास  किए  गए  हैं

 उससे  पता  नहीं  लगता  कि.  पेसा.  कहां

 जा  रहा  है।  मणिपुर  का  लगटक  हाइड्रो
 इलेक्ट्रिक  प्रोजेक्ट  का  भभी  तक  क्लीशन

 नहीं  हो  पा  रहा है।  इसी  तर  श

 ब्राडगेज  लाइन  थे  जो  गोहाटी  से  तिम-

 सुखिया  को  जोड़ने  का  प्रोग्राम  था,  जिसको
 कि  सरकार

 नें  बार-बार  दोहराया  था,
 उत्तरी  काम  भी  पड़ा  हुआ  है।  इसी

 प्रकार  कोपिली  हाइड्रो  इलेक्ट्रिक  प्रोजेक्ट

 चार  साल  ले  पड़ा  हुआ  है।  इसी  तरह
 से  तेज़पुर-सिलवा?  में  ब्रह्मपुर  पुल,  जिसका

 1978 में  तत्कालीन  प्रधान  मंत्री ने
 शिलान्यास  किया  था,  उसी  तरह  &  पढ़ा

 हुआ  हैं।  इस  प्रकार  से  जितने  भी  विकास,

 के  कार्यक्रम  हैं  वह  सब  खटाई  में  पड़े

 हुए  हैं  और  आसाम  की  जनता  दुःखी
 श
 न्

 इसीलिए  राज  भा दोलन  के  मार्ग  पर  ये

 लोग  कृतसंकल्प  हैं  क्योंकि  जो  विकास  के

 सारे  कार्यक्रम हैं,  वे  बिल्कुल  ठप्प  हैं  ।
 उन

 के
 साम  समझोते  के  लिए  झूठे

 झ्राश्वसन  दिये  जा  रहे  ह  भोर  दिल्‍ली
 में  16  arte  से  जो  वहाँ  के  छाट

 प्रतिनिधि  भीर  वहाँ के  शदोलनकारी
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 नेताओं के  साथ  मंत्रिमंडल  सचिवालय के
 सचिव  श्री  सी०  झा  इृष्णास्वामी  राव

 साहेब.  कानून  मंत्नालय  के.  संयुक्त
 सचिव  कौर  गह  मंकालय  के  सचिव

 जो  बातचीत  कर  रहे  है,  इस  में  छल्लों  की  जो
 अखबारों  में  प्रतिक्रिया  निकल  रही  है,
 उससे  ऐसा  लगता  है  कि  उन  में  भी

 विश्वास  जम  नहीं  रहा  है  क्योकि  उन
 के

 साथ  दो  वर्ष  से  लगातार  समझोता  होनें
 की  बात  हो  रही  है  लेकिन  कहीं  भी

 सच्चाई  नाम  की  कोई  चीज़  नहीं  निकलती
 है।  सरकार  का  जो  निर्णय  होता  है,

 नस  का  ठीक  से  ढ्वांसलेशन  कर  के  जमीन

 पर  उतारा  जाता,  तो  एक  बिकवाते की
 बात  जमती  लेकिन  केवल  शभ्रंखबारबाजी

 करने  8  यह  काम  नहीं  हो  रुकता  है।
 झगर  ठीक  तंग  से  इस  को  लिया  जाता,
 तो  यह  समस्या  कभी  की  हल  हो  गई
 होती ।

 जहां  तका,  वहां  की  जनसंख्या  की  प्राब्लम
 है  और  बिदेशी  नागरिकों  के  कारण

 जोयह  समर्य  उलझती  चली  जा.  रही

 है,  भ्रमर  सरकार  सही  nel  में  इस  को

 समझती,  तो  जो  छाठों  का  कहना  है,  उसके

 आधार  पर.  ट्रिव्पुनल  कार  जांच
 होने  के  बाद  जो  वहाँ  पर.  विदेशी

 नागरिक  है,  उन  को  बाहर  किया.  जाता,

 तो  राष्ट्र  की  विपदा  जो  यह  जनसंख्या

 मानी  arth  है,  उस  दृष्टिकोण  से  सी  इस

 में  मदद  मिलती  शौर  जो  परिवार  नियोजन

 की  बात  कही  जाती  है,  उस  में  भी  कुछ  इस
 का  योगदान  होता  ।  केवल  भ्रटकलबाजी

 से  कीर  सरकार  प्रपने  वोटरों  की.  संख्या

 बढ़ाने के  लिए,  जो  बाहर के  लोगों को
 यहां  पर  बसाती  है  कौर  इस  ख्याल  से
 कि  @  यहां  पर  वोटर  बन  जाएं  शौर

 जन  से  उस  को  लाभ  मिल  जाए,  य।

 नो  दृष्टि  है,  इस  तरह  की  दुष्टि झगर  चली
 हो  देश  का  सत्यानाश  हो  जाएगा ॥
 urea  सारे  देश  के  भगन्दर  भाषा  की  लड़ाई
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 है  भौर  कहीं  अल्पसंख्यकों की  लड़ाई  है  ।
 कहीं  दंगे-फिसाद  हो  रहे  हैं  भौर  कहीं

 झराजकंता,  खूनखराबा,  झा गजनी,  हरिजन
 धर्मातरण  भार  मास  कंवर्जेन  हो  रहा

 है  कौर  कहीं  मारकाट  हो  रही  है।  यह
 कैसी  शासन  की  व्यवस्था  है।  कितनी
 दुर्घटनाएं हो  रही  हैं  कौर  ये  सारे  -

 कारी  लोग  क्या  कर  रहे  हैं  ।  इसी  प्रकार
 हे  पूर्वी मोर  नाथे  रीजन  में  जो  अराजकता

 का  वातावरण  है,  उसके  बारे  में  सरकार

 को  गंभीरतापूर्वक  विचार  करना  चाहिए

 कौर  देश  के  हित  में  भोर उस उस  राज्य  के

 हित  में  विचार कर  के,  शत  कठोर  कदम

 उठाने  चाहिएं  कि  इस  समस्या  का  समाधान

 हो  सक े।

 SHRIMATI  GEETA  MUKHERJEE
 (Panskura):  I  wag  really  amused  at
 the  accusation  of  hon.  Member  Shri
 Santosh  Mohan  Dev.  Since  he  un-
 derstands  Bengali,  I  will  use  on  Ben-
 galj  proverb:

 “Chorer  Mar  Baro  Gala.”

 That  means  thef’s  mother  1s  the
 most  loud  mouthed,  Really,  they
 knocked  down  together  Assam  Con-
 gress  (I)  Government  under  Anwar
 Taimur  after  a  lot  of  trouble.  Though
 we  the  Left  Parties  have  on  very
 many  questions  differences  with  the
 Ruling  Party  over  here  but  in  Assam
 since  there  were  extremist  elements
 working  against  thig  country,  we  let
 them  have  that  Government  and  did
 not  come  in  their  way  In  fact  our
 support  meant  quite  ०  lot,  But  if  that
 Government  failed,  Shri  Santosh
 Mohan  Dev  knows  very  well  that  it
 was  because  there  were  Many  Anwar
 Taimurs  inside  his  party  all  of  whom
 wanted  tp  be  the  Chief  Minister.
 That  ig  the  reason  why  the  Govern-
 ment  fell,  The  Congress  (I)  Party
 could  not  unite,  So,  if  the  Govern-
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 ment  fell,  everybody knows  and  it  is
 a  common  knowledge  that  it  fell  due
 to  factional  fight,  whatever  may  be
 saiq  for  public  consumption.  Other-
 wise  the  truth  is  evident,  I  shall  not
 go  into  that  any  more.  It  is  really  a
 pity.  You  better  try  to  put  your
 house  in  order.

 “Then,  we  are  very  much  worried
 about  the  way  the  negotiations  are
 going  on,  Alj  the  hush-hush  business
 is  an  ominous  thing.  There  wag  a
 Consultative  Committee  on  Assam  set
 up  by  ‘the  present  Government,  All
 these  negotiations  are  taking  place.
 But  so  far  as  my  knowledge  goes,  that
 Consultative  Committee  has  not  met.
 The  Government  has  not  calleq  the
 meeting  of  that  Consultative  Com-
 mittee.  So  far  as  we  are  concerned,
 we  are  worried  because  we  agree  that
 1971.0  be  the  cut-off  year  and  we
 even  also  agree  that  a  little  flexibility
 can  be  there,  but  we  are  hearing  from
 the  press  and  newspapers,  not  from
 the  Government  sources  because  no-
 thing  ig  being  made  public  properly,
 that  the  Government  is  going  to  con-
 cede  to  the  cut-off  year  to  be,  not
 even  1967,  but  1966,  It  is  a  dangerous
 thing  This  wil]  not  solve  the  pro-
 blem  of  Assam  because  everybody
 understands  that  lakhs  and  lakhs  of
 people  to  be  driven  out  of  थ  State  be-
 cause  they  are  speaking  another  lan-
 guage  will  create  such  थ  problem  and
 such  a  chain  reaction  ‘that  it  will  be
 very  bad  for  India's  national  integrity
 and  8150.  for  Assam,  So,  we  are  very
 much  worried  about  it  We  do  not
 think  that  such  concessions  should  be
 given  to  the  extremists.

 I  know  that  in  Assam  everyone  is
 not  an  extremist.  I  know  that  in
 Assam  there  are  plenty  of  patriots
 who  are  fighting  for  some  just  cause.
 But  I  am  absolutely  sure  that  *+here
 are  extremist  elements  who  are  acting
 in  a  way  that  they  are  not  seeing  the
 whole  thing  in  its  entirety.  That  is
 why  I  definitely  think  that  the  Gov-
 ernment  should  call  the  meeting  of
 the  Consultative  Committee  on  Assam
 and  consult  different  parties  jn  Parlia-
 ment,  They  may  be  having  different
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 ideas  about  it.  I  am  not  saying  that

 they  are  all  agree.  But  they  should
 be  consulted  before  taking  any  deci-
 sion.  We  are  gure  that  this  expulsion
 businesg  has  to  be  stopped  one  way
 or  the  other  because  the  expulsion  of
 Jakhs  and  lakhs  of  people,  whether  it
 is  47  lakhs  or  11  lakhs  or  4  lakhs,  I
 dg  not  know,  cannot  be  done,  This  is
 what  I  have  to  say  ०  far  as  the  Pro-
 clamation  part  ig  concerned.

 About  the  Budget  part,  I  have  no
 time  to  go  into  all  the  details,  all  the
 troubles  of  Assam  and  how  it  was  left

 backward,  etc,  Thig  is  very  impor-
 tant.  But  I  am  just  saying  about  the
 present  Budget  of  Assam.  The  pre-
 sent  Budget  seems  to  me  a  very
 peculiar  one  because  if  we  compare
 the  figures  that  have  been  given  for
 three  months  with  those  for  nine
 months,  pro  rata,  they  are  very  diff-
 erent  Take,  for  example,  natural
 calamities.  Assam  is  very  much  affilic-
 ted  by  natural  calamities.  Only  the
 other  day,  Brahmaputra  and  other  ri-
 vers  were  in  spate,  That  was  after  31st
 March  mostly,  Upto  31st  March,  for  na-
 tural  calamit’es,  Rs.  2,42,20,000  have
 been  sanctioned  and  for  the  rest  of  9
 months,  Rs.  4,49,80,000  have  been
 sanctioned.  That  means,  it  15  about
 twice,  But  9  months  will  have  to  go.
 Similar  is  the  case  with  industry;
 similar  is  the  case  with  labour  and
 employment,  So,  I  do  not  know.  On
 the  one  hand,  these  disturbing  negotia-
 tions  are  going  on.  On  the  other
 hand,  the  people  living  in  Assam
 whether  Assamese-speaking  people  or
 non-Assameése  speaking,  they  are  for
 development  and  for  going  ahead.
 This  Budget  ig  not  even  reflecting
 pro-rata  amount  for  the  short-lived,
 if  ।  can  say,  electeg  Government
 That  is  another  distributing  aspect.  I
 think  this  will  not  be  appreciated  by
 Assam  patriots,  may  be  Bengali-
 speaking  or  Assamese  speaking  or
 speaking  any  language  who  are  de-
 manding  development  of  their  State.

 SHRI  CHANDRAJIT  YADAV
 (Azamgarh):  Sir,  this  ig  very  un-
 fortunate  that  after  such  a  long  time,
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 we  have  not  been  able  to  find  a  gatis-
 factory  solution  to  the  problem  of
 Assam,  This  Budget,  which  should
 have  normally  gone  to  the  Assembly
 of  Assam,  has  come  before  this
 august  House  and  still  I  do  not  know
 how  many  of  these  Budgets  will  come
 before  this  House.  It  ।  ।  very  sad
 situation  that  for  gli  these  one  and
 half  hours,  Assam,  basically  more  or
 less  almost  the  entire  Assam,  re-
 mained  unrepresented  in  this  House
 except  by  Mr.  Laskar.  It  is  a  very
 sag  situation  ang  everyone  feels  about
 this.

 I  think  that  Government  must  ac-
 cept  certain  realities;  about  Assam  and
 should  be  very  clear  in  its  directions
 on  how  to  solve  this  problem  and
 should  take  very  firm  steps  in  that
 direction,

 The  first  reality  which  the  Govern-
 ment  must  accept  today  is  that  this
 movement,  whether  people  agree  or
 do  not  agree,  has  popular  support.
 People  may  or  may  not  differ  with
 those  who  afe  agitating,  But  it  has,
 population  support.  We  cannot  shut  our
 eyes  ang  say  that  this  is  because  some
 people,  some  handful]  of  young  people,
 in  collusion  with  some  people  in
 bureaucracy,  are  trying  to  brow-
 beat  and  are  threatening  and,  there-
 fore,  this  agitation  is  taking  place.  It
 is  not  a  fact.  Has  it  been  like  that
 I  am  sure,  the  administration  would
 have  been  able  to  take  effective  mea-
 sures  and  solved  this,  That  is  not.
 Those  who  have  seen  Assam  move-
 ment  know  it  very  well  that  very  old
 women,  those  women  who  had  been
 participants  sometime  in  national
 movement  and  many  of  those  women
 coming  from  middle-class  who  have
 not  participated  in  any  kind  of  move~-
 ment  have,  by  and  large,  participated
 in  this  movement.  The  entire  State,
 with  a  lot  of  emotion,  with  lot  of
 feeling  with  lot  of  resentment,  with
 lot  of  anger,  lot  of  determination,  it
 participating  in  this  movement,  This
 reality  has  to  be  taken  note  of  and,
 therefore,  the  Government  should  try
 to  look  at  this  problem  from  that
 poing  of  view.
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 The  secong  reality  which  the  Gov-

 ernment  must  realise  is  this:  that  ‘his
 Assam  problem  has  to  be  solved
 through  discussion,  not  through  re-

 pression.  If  the  Government  adopts
 repressive  measures,  it  will  be  very
 much  mistaken.  But  I  am  glad  that
 the  Government,  by  and  large,  ac-

 cepts  this  reality  and  that  is  why  ।
 am  glad  that  the  Government  is

 negotiating  with  patience  in  spite  of
 the  fact  that  the  leaderg  of  the  move-
 ment  at  certain  stages  took  very  un-
 reasonable  stand,  I  think  that  the

 time  has  come  to  tell  the  truth  to  tne
 youngmen  that  they  should  take  this
 fact  into  account,  They  might  have

 grievances  ang  they  have  grievances.

 If  you  say  that  the  development  of
 Assam  has  been  neglected,  I  agree
 with  you  and  say  it  is  very  much
 neglected.  Today  Assam  has  ihe

 least  per  capita  income  in  this  coun-

 try.  Assam  people  have  a  very
 serioug  demand.  The  econorfiic  deve-
 lopment  has  been  uneven  in  Assam.
 Today  if  you  go  to  the  rural  part  of
 Assam,  you  will  find  by  and  large
 one-crop  pattern  still  prevailing  in
 Assam,  People  have  no  food  and
 cloth.  If  you  compare  it  with  Punjab,
 Haryana  and  Western  UP,  Assam  is
 far  far  backward.  They  are  socially
 backward,  they  are  economically
 backward,  their  condition  is  very
 serious,  They  have  a  grievance  that
 they  will  be  culturally  dominated;
 then  there  is  a  threat  to  their  lang-
 uage;  they  have  a  serious  apprehension
 about  it.  You  know  very  well  about
 the  question  of  language  and  culture.
 It  has  a  very  great  emot‘onal  attach-
 ment.  The  people  have  ०  serious
 doubt  that  their  own  personality,  the
 distinct  personality  of  the  Assamese
 people,  is  in  danger  of  being  destroy-
 ed;  that  apprehension  is  very  much
 in  their  mind,  Therefore,  Govern-
 ment  has  to  find  solutions  for  these,

 The  third  reality  which  I  would
 like  Government  to  take  into  account
 is  this.  Unfortunately  the  leaders  of
 the  Assam  movement  are  guided  by
 this  fact—they  were  guided,  to  a  great
 extent,  by  this  in  the  beginning—that
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 all  non-Assamese,  whether  Bengali-
 speaking  or  from  any  other  part  of
 the  country  or  even  the  unfortunate
 refugees  who  came  from  Bangladesh,
 do  not  belong  to  Assam,  The  refugees
 who  came  from  Bangladesh,  whether
 Hindus  or  Muslims,  were  very  un-
 fortunate  people;  they  had  been  ४
 rooted  in  their  9wn  land,  from  their
 own  place  of  birth;  they  did  not  come
 to  our  country  very  happily;  the
 situation  was  such  that  they  had  to
 come,  and  they  came.  It  is  a  reality
 today  that  we  have  tg  find  some  solu-
 tion  for  those  unfortunate  pcup.e.
 After  they  have  come  to  Assam  of  any
 other  part  of  India,  you  cannot  take
 the  position  that  they  do  not  belong
 to  this  country.  We  allowed  them  to
 come  here;  we  rightly  help  them  be-
 cause  they  needed  our  help,  they  were
 in  distress,  they  came  all  the  way  and
 they  have  settled  down.  The  leaders
 of  the  movement  should  accept  this
 fact.  Many  of  them,  technically,  may
 not  have  the  citizenship  right,  but
 they  have  settled  down  here,  they
 have  built  their  houses,  they  are  cul-
 tivating  Jand,  their  children  were
 born  here  and  the  children  have  ac-
 quired  the  Indian  citizenship—both
 Hindus  and  Muslims.  But  there  are
 forces  which  are  anti-Muslim,  anti
 minorities,  Some  of  the  leaders  of
 the  movement  will  say,  “Hindus!
 Alright;  let  them  be  here;  but  the
 Muslims  must  be  sent  to  Bangladesh”.
 Can  any  one  take  this  kind  of  most
 inhuman  attitude  in  thig  country?
 After  all,  what  15  the  tradition  of
 this  country?  We  have  a_  glorious
 tradition;  we  are  respected  all  over
 the  world  for  our  culture  and  philo-
 sophy.  I  must  say  that  ।,  as  an  Indian
 feel  a  sense  of  great  vride  when  I  go
 to  any  other  country.  Maybe,  we  are
 not  a  very  big  economic  power  or
 military  power  like  the  USA  or  the
 Soviet  Union.  But  people  look  to-
 wards  India  today  in  spite  of  our
 poverty  because  India  has  a  great
 philosophy,  a  great  civilization,  a
 great  heritage  and,  therefore,  people
 look  towards  this  country  ०  ।  secular
 country.  Therefore,  one  should  not
 take  thig  kind  of  a  narrow  attitude:
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 “Hindu  refugees  are  welcome  and  we
 will  look  after  them;  we  will  tolerate;
 but  the  Muslims  have  to  be  sent  out
 with  their  kith  gnd  kin”.  The  leaders
 have  to  be  tolg  in  a  forthright  manner
 that  we  cannot  accept  this  kind  of  an
 attitude.  Let  us  accept  certain  main
 principles  and  then  let  us  try  to  find
 a  solution.  Number  one  is,  let  us
 accept  thig  principle  that  we  will  not
 discriminate  between  Hindu  and
 Muslim  refugees.  We  have  to  accept
 this  fact  that  those  unfortunate  people
 who  came  and  settled  in  this  part  of
 the  country  belong  to  ug  now  and  we
 have  to  tackle  thig  problem  with
 sympathy,  with  a  human  outlook.  If  you
 want  them  to  be  distributed  in  some
 other  parts  of  the  country,  let  us  find
 out  whether  they  are  prepared  and  per-
 suade  them.  Let  us  look  into  it.  If
 you  want  special,  additional  financial
 help,  yes,  that  can  be  done  because
 that  is  a  national  problem;  we  as  a
 nation  are  willing  to  look  into  this
 problem  to  give  additional  financial
 help;  we  are  prepared  for  that.  I
 think  these  are  some  of  the  main
 points  on  which,  I  think,  this  House
 shoulg  give  guidelines  to  the  Gov-
 ernment  and  also  give  its  support  to
 the  Government,  On  these  basic
 issues  let  the  country  know,  let  those
 People  also  know  that  this  House  is
 one  and  this  House  expresses  the
 feelings  of  the  country  and  of  the
 nation.  I  feel  as  an  Indian  it  is  my
 duty  that  I  have  to  say  this  because
 I  feel  that  for  such  a  ‘ong  time  this
 problem  is  still  pending.  It  is  a
 difficult  problem.  I  will  also  say  that
 the  present  Government’s  decision  to
 appoint  two  Governors  is  quite  ap-
 Propriate,  so  that  they  may  give  more
 time  to  that  part  of  the  country.  For,
 Governors  to-day  are  not  just  cere-
 monial  heads  of  States.  In  the
 absence  of  the  legislature  effectively
 functioning  they  have  to  perform  as
 the  head  of  the  administration  very

 important  duties.  So  ।  think  that  was
 8  wise  decision.  ।  would  also  like  to

 say  that  the  Governors  he  have  been

 appointed  recently,  coming  from  the
 Publie  life,  will  be  able  to  look  into
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 these  problems  with  a  different  angle
 and  they  will  try  to  establish  a  better
 rapport  with  the  people.

 I  wouid  also  appeal  that  the  leaders
 of  this  agitation  should  also  take
 these  factors  into  consideration.  If
 they  have  really  faith  in  participant
 democracy  and  if  they  want  the
 Assam  Assembly  should  properly
 function,  they  should  also  -o-operate
 and  a  situation  created  where  the
 Assembly  elections  are  held.  The
 report  of  the  Governor,  of  course,
 narrates  the  difficulties  og  people
 coming  and  going  and  the  situation
 Was  created.  That  kind  of  a  govern-
 ment,  we  know  from  the  beginning,
 would  not  last.  We  know  Mrs.  Taimur
 government  was  not  going  to  func-
 tion  because  that  government  did  not
 have  the  backing  of  the  absolute
 majority  in  the  House  and  her  gov-
 ernment  was  just  a  kind  of  a  care-
 taker  government  without  having  full
 support  of  the  House  and  did  not
 enjoy  the  full  support  and  confidence
 of  the  people  also.  Therefore,  that
 government  could  not  function.

 Therefore,  as  soon  as  the  situation
 normalises,  the  Assembly  elections
 should  be  held.  Side  by  side  Lok
 Sabha  elections  should  also  be  held  so
 that  the  people  of  Assam  can  get  a
 duly  elected  government  and  _  their
 view  point  is  also  represented  in  this
 august  House.

 With  these  words  I  hope  the  Gov-
 ernment  will  take  necessary  action
 and  ।  will  request  the  Finance  Minis-
 ter.  The  Finance  Minister  is  a  very
 liberal  and  experienced  person.  He-
 sides  that,  his  knowledge  is  also
 recognised.  I  hone  he  will  discuss
 with  the  Prime  Minister  and  the
 Home  Minister.  To-day  Assam  needs
 थ  special  consideration.  J  will  be
 prepared  even  if  some  major  schemes
 are  for  sometime  delayed  in  other
 parts  of  the  country.  But  you  have
 to  transfer  some  special  amount  of
 money  to  Assam.  I  know  some  steps
 are  being  taken,  May  be  the  ritual

 allocations  will
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 study.  Why  not  the  Government  of
 India  appoint  a  Cabinet  Minister
 specially  to  look  after  Assam.  I  am
 not  saying  that  the  Governor  could
 not  tackle  it.  But  we  have  seen  in
 this  country  we  had  Cabinet  Ministers
 to  look  after  special  situations.  We
 hag  one  for  Jammu  and  Kashmir
 when  the  problems  were  there.  At
 one  time  a  Cabinet  Minister  was
 looking  after  Bengal  when  the  prob-
 lems  were  there.  J]  think  a  Cabinet
 Minister  of  the  Government  of  [India
 should  be  in  special  charge  of  Assam
 to  look  after  the  development  of
 Assam  at  least  during  this  period  and
 till  Assam  gets  an  elected  govern-
 ment.

 Thank  you  very  much,

 MR.  CHAIRMAN:  Mr.  Zail  Singh.

 SOME  HON.  MEMBERS  rose...
 (Interruptions)

 SHRI  G.  M.  BANATWALLA:  How
 can  you  close  it  like  that?

 PROF.  MADHU  DANDAVATE  (Raja-
 pur):  Our  Member  was  in  a  meet-
 ing  of  the  Public  Undertakings  Com-
 mittee.

 MR.  CHAIRMAN:  Three  hours
 time  is  fixed,  Then  the  Appropria-
 tion  Bill  will  come  before  the  House
 when  you  will  get  the  chance  to
 speak.  But,  your  chit  is  not  with  me.
 If  you  want  to  speak,  you  may  do  so
 tomorrow.

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 AND  DEPARTMENT  OF  PARLIA-
 MENTARY  AFFAIRS  (SHRI  क,  VEN-
 KATASUBBAIAH):  As  a  matter  of
 fact,  we  are  not  closing  the  debate.
 The  Home  Minister  will  reply  and
 then  the  debate  will  continue.  The
 Finance  Minister  will  wind  up  the
 debate.

 SHR]  RAVINDRA  VARMA  (Bom-
 bay  North):  Mr.  Chairman,  the  posi-
 tion  is  like  this.  I  crave  your  indul-
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 gence  for  a  minute.  We  are  at  the
 same  time  discussing  the  President’s
 Proclamation  and  the  budget  of  a
 State.  It  is  quite  obvious  that  a
 variety  of  considerations  will  come
 up  in  dealing  with  these  matters.
 The  Business  Advisory  Committee,
 in  its  wisdom,  decided  that  these  two
 subjects  would  be  dealt  with  to-
 gether.  So,  three  hours.  are  given.
 Now,  it  is  quite  likely  that  because
 of  the  inter-relation  of  the  issues  in-
 volved,  the  hon.  Members,  in  their
 submissions,  will  have  to  refer  to  one
 or  the  other  of  the  matters  under
 discussion.  What  I  was  anxious  to
 know  was  whether  the  hon.  Home
 Minister  was  winding  up  the  debate
 and  whether  it  would  be  possible  for
 the  Members  wanting  to  make  their
 contr’butions  to  do  so  later  on.

 MR.  CHAIRMAN:  The  debate  is
 not  going  to  be  wound  up.  The  Home
 Minister  will  reply  and  the  debate
 will  continue.  Finally,  the  Finance
 Minister  will  wind  up  the  debate.

 SHRI  RAVINDRA  VARMA:  jy  do
 not  know  whether  the  Home  Minister
 4  replying  to  the  debate  or  he  is
 only  intervening.

 MR.  CHAIRMAN:  You  may  take
 it  like  that,  He  is  simply  intervening.

 SHRI  INDRAJIT  GUPTA  (Basir-
 hat):  In  that  case  the  time  limit  will
 necessarily  have  to  be  extended  by
 you.

 SHRI  G.  M.  BANATWALLA:  His
 intervention  now  is  very  premature.
 This  is  my  observation  concerning
 the  Home  Minister.  This  is  an  un-
 welcome  methog  of  intervention.  In
 your  wisdom,  Mr.  Chairman,  you
 must  advise  the  Home  Minister  not
 to  intervene  at  this  stage.

 MR.  CHAIRMAN:  No.  It  is  the
 collective  responsibility  of  the  Cabi-
 net.  If  one  Minister  wants,  during
 the  debate  even,  he  can  reply,  Here
 the  Home  Minister  is  simply  inter-
 vening.



 345:  Proclamation  re.  SRAVANA 29,  1908‘(SAHA)  Assam and  Assam

 SHRI  G.  M.  BANATWALLA:  In
 your  wisdom,  some  direction  may  be
 given  to  him.

 MR.  CHAIRMAN:  Now,  the  hon.
 Home  Minister.

 गृह  भभी  (sit क  सिंह)  चेयरमन

 साहब,  प्रैजीट  के  इस  प्रोक्लेमेशन  के

 संबंध  में  शुद्र मे  जो  कुछ  चन्द  चन्द्र  मैं

 कहे  थे,  उसके  दोहराने की  जरूरत  नही ं।
 उसके  बाद  Mo  सत्य  साधन  चक्रवर्ती

 स्वेदी  संतोष  मोहन  देव,  गिर्री  लाल  डोगरा,

 जगपाल  सिंह,  जैनुल  बेशक,  चिन्तामणि  पाणि-

 ग्रहण,  भार  एल  पी  वर्मा  व  श्रीमती  गीता  मुखर्जी

 कौर  श्री  चन्द्रजीत  यादव  ने  झपने  विचार  प्रकट

 किये  हैं  ।

 a  जों  समझ  सका  हूं,  विचारों  में  बहुत
 कम  मतभेद  द  है  घौर  इस  प्राक्लेमेशन  के  ख़िलाफ
 तो  किसी  ने  कुछ  कहा  नहीं  ।  कुछ  बातें  वही

 गई  हैं  कि  राष्ट्रीय  एक,  को  तोड़ने  काली  गीतों
 के  साथ  जुडना  नद्दी  चाहिये,  कमजोरी  नहीं

 दिखानी  चाहिये,  सरकार  को  सख्या  से  काम

 लेना  चाहिये झोर  देश  से  अलहदा  होने  वालों
 ताकतों  को  भोर  जिन  को  विदेशों  में  मदद

 मिलती  है,  यह  भी  प्रोफेसर  साहब  ने  फरमाया

 भौर  यह  भी  कहा  कि  सरकार
 कट  साफ  निर्र

 में  71  से  कु०  पीछे  हट  रही  है  ।

 इसी  तरह  एनिमेशन के  कारण  साम

 की  जो  झा धिक  दशा  बिगड़ी  है,  उका भी भी
 उन्होंने  जिक्र  किया,  कारोबार  बन्द  हुए  शौर
 नतीजा  यह  gar  कि  श्रीराम  की  भ्ाथिक

 दशा  में  1500  करोड़  रुपये  का  घाटा  पढ़ा  है  ।

 ag  भी  कहा  गया  कि  तोड़  फोड़  करने  वाली
 शक्तियां,  जिन्होंने  बम  चलाए,  कत्ल  किए,

 लोगों  को  जख्मी  किया  भेर  झाग  भी  लगाई,

 इस  मूवमेंट में  काम  करो  है  ।  इसी  तरह  से
 कुछ  कौर  मेम्बर  साहबान  ने  कुछ  सुझाव  भी

 दिए
 ।

 मुझे  इस  बात  की  खुशी  है  कि  किसी  भी
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 मेम्बर  ने  यह  नहीं  कहा  कि  हम  जो  बातचीत

 कर  रहे  हैं,  बह  ।  नहीं  है  ।  श्री  चन्द्रजीत:
 area  ने  तो  फरमाया.  है  कि  माशा  की  जाती

 हैकि  हुम  जो  सब्र  घौर  संतोष  रे  बात  करते  हैं,

 उस  का  नतीजा  अच्छा  निकलेगा  |  मेरा  ख़्याल
 है  कि  सदन  के  सबे  मेम्बरों  का  यहीं  विचार

 होगा  कि  इस  डैमोक्रेटिक सेट-भ्रम  में  बात  चीत.
 को  महानता देना  निहायत  जरूरी है  ।  मूवमेंट

 में  कई  तरह  के  एलिमेंट्स  शामिल  हो  जाते  हैं,
 जिससे  मूवमेंट  की  भी.  बदनामी  होनी  है
 झोर  कभी  कभी  सरकार  को  मजबूरन  उन  पर
 सकती  करनी  पड़ती  है  ।

 staat  राम  बागड़ी  (हिसार)  :

 सरकार  में  भी  कई  किस्म  के  एलिमेंट्स  हैं  ॥

 थीं  जेल  fag:  प्यार  कई  तरह  के  एलिमेंट्स
 होते,  तो  धाप  को  जहां  न  बंटना  पढ़ता  ।

 (व्यवधान) में  भी  बागड़ी को  एक  स्पोरटेसूमेन
 की  तरह  बड़ा  अच्छा  आदमी  समझता  हूं
 मेर  ख्याल है  कि  वह  खुशी  8  कुबूल  करेंगे
 कि  कोशिश  तो  बड़ी  होती  है  कि.  कांग्रेस

 (प्राई) में भी कई तरह के में  भी  कई  तरह  के  एली  पेंट्स  झा  उ  एं,
 लेकिन नही  जाएंगे  ।  (व्यवधान)  बागड़ी  साइब
 की

 शीशफूल  पीकिंग  है-उन  के  मन  में  विचार
 है--कि  इतनी  बड़ी  पार्टी,  जो  आगे  कदम

 बढ़ा रही  हैं,  जिस  को  कोई  नहीं  मार  सकता  है,

 कभी  टूटेगी
 भी  ।

 लेकिन  मैं  बताना  चाहता  हूं
 कि  टूटने  वाली  बात  है  नहीं  ।  इसलिए इस

 बारे  में  उन्हें  कोई  गलतफहमी  नहीं  होनी  चाहिए  ।

 एक  लीडर  के  साथ,  एक  प्रोग्राम  के  साथ,

 एक  पालिसी के  साथ,  एक  पार्टी के  साथ

 हम  लोग  जुड़े  हुए  हैं,  पौर  उस  को  एक  निशाना:

 बना  कर
 हम

 झपने  देश  की  खिदमत  कर  रहे  हैं  ।
 पोर  बागड़ी  जी  कौर  दसरे  दोस्तों  को  में

 कहना  चाहता  चूंकि  हमਂ  हुकूमत  करने
 के  लिए  ख़िदमत  नहीं  करते  हैं,  ख़िदमत
 करने के  लिए  हुकूमत  कर  रहे  हैं  ।  हिन्दू-
 तान  के  लोगों  ने प्यार  से,  मुहब्कत  से,
 दावत  देकर  हमें  बुलाया  है  ।  हम  उनकी

 मेहरबानी  से  यहां  पहुंच ेहैं  ।  इसलिएਂ
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 [sit  जल  सिंह]

 ईश्वर की.  जो.  मर्जी  है,  आप  उसको

 परवान  करें  ।

 आसाम  के  बारे  में  जितना  कम  कहू

 ज्गएं,  उतना  अच्छा  है  ।  हमारी  बातचीत

 चल  रही  है  ।  झ्र भी  वह  मुक्कमल  नहीं

 हुई,  लेकिन  झाशा  भरपुर  है  ।
 बड़े  x

 माहौल  में  बातचीत  चल  रही है  ।  म

 यहं  बात  कह  देना  चाहता  हूं  कि.  कई
 पोलिटिकल  aie  वहां  की.  सदस्यों

 से.  संबंधित  आधिक,  समाजिक  कौर

 सोशल  कौर  माइनॉरिटी  आर्गनाइजेशन

 ने  हमारे  साथ  बातचीत  की  है,  कौर

 जो  उनके  मेमोरेंडा  हैं,  जो  उनकीं  भाव-

 नाएं है,  वे  हमारे  सामने  हैं  ।  ख़ासतौर
 पर,  माइनॉरिटी  के  जजबात  को,  उनके

 मुफ़ाद  को,  हम  कुर्बान  नहीं  करेंगे  ।

 यह  बातचीत  लम्बी  क्‍यों  हुई  है?  इसलिए
 कि  हम  चाहते  है ंकि  उससे  मक्सिम

 सेटिस्फेक्शन  ही  न  हो,  बल्कि...  वद
 एक्पेप्टेबल  टु  झाल  हो,  और  झगर.

 एक्तप्टेबल  टु  आल  न  हो  सके,  तो  उससे

 मैक्सिमस  सेटिस्फेक्शन  हो,  ताकि.  सब
 लोगों  के  मुफ़ाद  को  अपने  सामने  रखा

 जाएं  शौर  लोग  संतुष्ट  हं  जाएं  ।  हम
 इसका  प्रिंट  सालूशन  देखना  चाहते  हैं  ।

 हमने  इस  भावना  के  महे-नजर  रखा  है
 कि  अपने  देश  की  wu  करने  के  लिए

 जो  भी.  उपाय  हमने  करने  है,  वें  भरपूर

 करने  हैं  ।  आमतौर  पर  जहां तक.  बाडेन
 का  सवाल  हैं  ,  हमारा  नाथे-ईस्ट  का
 ave,  बहुत.  सेंसिटिव  बाजार  है.  ।

 यह  भी झाप  जानते  हैं  कि  बंगला  देश  की.
 झाजादी  के  बाद  दुनिया  की  कुछ  ताकतों

 ने  कैसे  चक्कर  चलाए,  कैसे.  हालात
 पैदा  किए  कौर  कैसे  जुन्म  हुए  शौर

 कसी  हेरा-फेरी  हुई  ।  इसके  बाद.  और

 भी  जरूरी  हो  जाता है  कि  उस.  बार्रर
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 को  मजबूत  बनाएं  ।  इसमें  अरबों  कपका
 तो  खर्चे  होगा  लेकिन  नेशन  के  लिए
 जरूरी  हैं  कि  रक्षा  का.  पक्का  प्रबन्ध
 किया  जाए  ।

 जहाँ  तक  विदेशियों  का  सवाल  है,  जो
 वाकई  विदेशी  है  उनको  निकालने  की
 बात  को  मेरे  ख्याल  में  हिन्दुस्तान  का

 हरएक  सिटीजन  मानेगा  लेकिन  हम  यहं
 भी  सोचते  हैं  कि  हयूमेनिटिरयन  प्रा  फंड्स,
 नेशनल  कौर  इन्टरनेशनल  प्री  पेंट्स
 wa  कमिटमेंट्स  को  ध्यान  में  रखते  हुए
 ऐसा  हल  निकालें कि  देश  की  सुरक्षा भीਂ
 पक्की  हो  जाए  और  कोई  विदेशी  अकर

 घूस न  सके  तथा  हमारे देश  के  सभी  लोग

 आपस  में  प्यार  Wit  मोहब्बत  से  रहें।
 अगर  यह  बातें  बढ़ती  जायें  तो  जाहिर

 है  जैसा  कि  fag  में  कत्ले  श्राम  हुआ
 _उस  सिविल  वार  की  तरफ  हम  यदा न
 चलें  ।  इन  बातों  का  ख्याल  रखते  हुए
 are!  याद  होगा  दस  सदन  में  और

 राज्य  सभा  में  दो  तीन  बार  इस  बात  को

 कहां  गया  शौर  जिसके  फलस्वरूप  तमाम

 पोलिटिकल  नेताओं  के  साथ दो  चार  बार.

 बातचीत  हुई  कौर  भ्र भी  फिर  आखिरी
 फैसला  करन ेसे  पहले  हम  चाहेंगे  नताओं
 को  का फिडेन्स  में  लें  ।  यह  एक  नेशनल
 सवाल  है,  किशी  पार्टी  का  सवाल  नहीं  है।
 किसी  भी  देश  में  जहां  मैजोरिटी  पार्टी

 की  सरकार  हों,  सरकार  बनने  के  बाद

 वहू  सिर्फ  पार्टी  के  लिए  नहीं  होती  बल्कि

 मुल्क  के  लिए  शर  मुल्क के  लोगों  के  लिए

 होती  है  ।  इसलिए  हम  सभी  लोगों  के

 जज्बात  को  सामने  रखकर  ज्यादा  से  ज्यादा

 सेटिस्फैक्शन  करवाने  के  लिए  फैसला  करेंग े।
 हमारा  यहूदी भी  यत्न  है-हमें  आशा  है  इसमें

 हम  सफल  भी  होगे-कि  कोई  बिटरनेस त
 रह  जाए  ।  झपकी  मालूम  है  झासाम

 के  मुताल्लिक  कभी  न  कभी  छोटा  मोटा
 भ्ान्द 'लन  इस  इश्यू  पर  होता  रह।
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 कई  बार  कई  स्कीम्स  भी  बचीं  लेनिन
 उसके  बाद  भी  मह  चीज  हमारे  सामने

 जाती  रही  4  आाप  जानते  है  ऐसी  हालत
 में  दोबारा  एलेक्शन  करवाना  जल्दी

 मुमकिन  नहीं है  ।  वम्टस  लिस्ट  को  दो-

 बारा.  बनायेंगे,  उसके  लिए  पहले  सल्यूशन
 निकालना  होगा  भर  फिर.  उसक  बाद

 ही  एलेक्शन  हो  सकता  है  ।  गजनेर  साहब

 ने  बहुत  अच्छा  सोचा,  उन्होंने  भ्रसेम्बली

 को  सस्पेंडेड  एनिमेशन  में  रखकर.  प्रेजीडेंट

 रूल  किया  ।  इस  बात  में  कोई  शुबहा

 नहीं है  और  न  कोई  इस  बात  को
 कह  सकता  है  कि  गर्वनर  साहब  ने  दूसरी
 पार्टीज  को  मौका  नहीं  दिया  ।  उन्होंने
 सभी  की  बुलाकर,  पूछा कि

 क्या  श्राप

 सरकार  बना  सकते  हैं  ।  मैं  तो  राज  भी

 आपको  विश्वास  दिलाता  हूं  किं  कोई  भी

 नेता  असेम्बली  में  मैजोरिटी  लेकर  कहे
 कि  मै  सरकार  बना  सकता  हूं  तो  हम
 उसके  सरकार  बनाने  के  रास्ते में  कान

 नहीं  बनेंगे,  ठ  इजाजत  देग  और

 धपना  पुरा  कोआपरेशन  भी  देगे  ।  लेकिन

 हालत  एसी  है  कि  वहां  पर  ana  में

 मेल-जोल  नहीं  हो  सकता  है  ।

 धी  मनीराम  बागड़ी  :  वहू पर  डिपो-

 टिक  सेटअप  की  सरकार  बनें,  इसकी
 इजाजत  श्राप  देगे  या  राज्यपाल  देंगे?

 थी  जेल  सिंह  :  राज्यपाल  में,  हमारे
 में  कौर  राष्ट्रपति  जी में  कोई  फर्क

 नहीं है  ।

 थी  मनीराम  बागड़ी  :  तोबा,  तोबा  |
 आप  यहं  कहकर  भठुठा  बिठा  रहे  हो  वि!
 राष्ट्रपति  राज्यपाल  शौर  आप  में  कोई

 फर्क  नहीं  है  ।

 थी  ज़ैल  सिंह  :  राष्ट्रपति  सभी  को
 कोआपरेशन  देते  हैं  ।  इसका  मतलब  है  कि
 हम  भी  सभी  को  कोआपरेशन  देते  हैं  ।

 राष्ट्रपति  के  फंस लेको श्राप को  श्राप  भी  मानते

 हैं  कौर  हम  भी  मानते  हैं  ।  बागड़ीजी,
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 आपकों  चिनता  क्यों  हो  गई  ?  चेयरमन

 साहब,  बागड़ी  जी  मेरे  पड़ौसी  हैं...

 सभापति  महोदय:  वहां  फर  प्रेजिडेन्ट

 रूल  है,  इन  की  एडवाइस  पर  प्रेजिडेंट

 साहब हुक्म  देते  हैं  ।

 थी  मनोराम  बिगड़ो:  श्राप  इन  को

 बचा रहे  हैं  ।

 थी  जल  fag:  श्रपोज़ीशत  पार्टीज़  के

 तमाम  लीडर  साहिबान  मेरी  बात  को

 शांतिमय  तरीके  से  सुन  रहे  हैं।  बागड़ी

 की  सुनता  भी  हू.  ।  लेकिन  मुझे so

 साथ  कभी-कभी  बहत  हमदर्दी  हो

 पार्टी  हुकूमत  बना  ले,  तो.  उस  में घ्नाप का का
 तो  कहां कुछ  भी  नहीं  है,  इसलिये इस

 में  चिन्ता  की  कोई  बात  नहीं  है  ।

 में  प्रार्थना  कर  रहा  था  कि.  इस
 aaa  कोई  भी  पार्टी  इस  काबिल  नहीं  है
 जो  वहां  गवर्नमेंट  को  संभाल  सक े|
 इसलिये  मजबूरन  वहां  राष्ट्रपति  जी  का

 राज  लागू  करना  पढ़ा  हुऔर  में  आशा
 रखता  हुं  कि  ध्रानरेबिल  मेम्बर  साहिबान
 इस  प्रस्ताव  का  समर्थन  करेंगे।  में  उन

 मेम्बर  साहिबान  का  बहुत  मशकूर हूं
 जिन्होंने इस  मामले में  अपनी  'राय  दी  है।

 SHRI  SATYASADHAN  CHAKRA-
 BORTY:  Mr.  Chairman,  the  hon.
 Minister  has  mentioned  about  ‘maxi-
 mum  satisfaction’.  ।  would  like  to
 know  from  him  what  he  meang  by
 ‘maximum  satisfaction’,

 MR,  CHAIRMAN:  jt  is  a  very
 common  phrase  which  everybody
 knows.  Why  do  you  want  expilana-
 tion  for  this?

 SHRI  SATYASADHAN  CHAKRA-
 BORTY:  ‘You  understand  what  is
 ‘maximum  satisfaction’.  But  others
 may  not  be  knowing  about  jt.  Please
 enlighten  us.
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 की  ननीरम  बिगड़ो:  में  घर-मंत्री

 जी  ह  सिफ  एक  बात  की  सफ़ाई  चाहता

 ह  तांकि  इशर  के  बारे  में  सारे  राष्ट्र
 को  पता

 लग.  जाए  |  झपट  का  मतला  एक  राष्ट्रीय
 मसला  है,  एक  प्रांत  पर  इसे  के  बोझा

 नहीं  पड़ेगा,  बल्कि  राष्ट्रीय  स्तर  पर  इसका

 haar  किया।  जाएगी ?

 आप  की  समझ  में  मेरी  आत  झाई ?

 श्रोजंल  सिंह  :  मेरी  समझ  में  तो

 झा  गई,  श्राप  की  समझ  में  भाई  या  नहीं  ?

 थ्रो  मनोराम  बिगड़ो:  मेरो  समझ  में

 जाती  तो  पूछता  क्यों  ?

 सभापति  महोदय:  धाप  दोनों  पड़ौसी

 हैं,  दोनों  वहीं  बात  कर  लीजियेगा ।
 थ्रो.  समझौता  बिगड़ो:  यह  राष्ट्रीय

 सवाल है,  इस  लिये  म  प्रमुखता हू,  कि  इस

 का  बोझा  एक  प्रात  पर  है  या.  समूचे
 भारत  पर  हँ  ?  अगर  पीपुल शन  का  मसलों

 हू  तो  राष्ट्र  का.  सवाल है,  एक  प्रान्त
 का  नहीं  है.  ...

 (हरवीन )

 अगर  इंस  तरह  से  करोगे  तो  में  प्रधान
 मंत्री  को  भी  नहीं  बोलने  दूंगा  ।

 (  ब्यास) न)
 श्री  जयपाल  सिंह  कश्यप  (सांवला)  :

 माननीय  सभापति  जी,  असाम  के  मसले

 पर  पिछले  18-19  महीनों  में  सरकार  की

 जो  नीति  रही  है,  उस  पर  में  अपने  बिचार

 इन  शब्दों  के  साथ  शुरू  नारंग--

 मने  सुलझाये है  दुनिया  के  मसायल  लेकिन
 तेरी  जुल्फों  में  जो  उल्झा तो  सुल्भा  ही

 न  संकेत ।

 लाख  कोशिश की  कि  इन  को  भी.  सुलझा

 ~  डालू,
 हल्के  बढ़ते  दी  गये  भ्रोर  फंसा  शौर  फंस  |

 सभापति  महोदय  :  सरदार  जी  की

 जुल्फों  में  क्यों  उलझ  गये
 ?

 सरदार  साहब,  वह

 न  की  जुल्फों  में  उलझ  गये  हैं,  मुसीबत  यह  है  ।

 1981-82

 थी  जयपाल  सिंह  कश्यप :  असम  को

 मसला  एक  राष्ट्रीय  प्रश्न  है  कौर  जिस

 at  की  उस  पर  हमारी  म्रब  तके  की  नीति

 रही  है,  हम  उस  को  सुलझा  नहीं सके  हैं!
 wan  के  हालात  जिंस  तरह  से  उलझते  कले

 गये  हैं,  उसी  दौराने  असम  के  लोगों  की

 आथिक  हालत  भी  बदतर  होती  गई,  पहां

 के  लोगों  में  बेरोज्षभारी  बढ़ा  है  ।

 वहाँ  के  धंघे  भौर  व्यापार  चौपट  हुए  हैं  ।

 आपने..  अपने  बजट  में  उन  के  आभिक

 उत्थान  के  लिए  कोई  प्रावधान  नहीं  किया

 है,  जिससे उन  का  जीवन.  स्तर  ऊंचा
 उठे  ।  इस  तरह  की  कोई  व्यवस्था  ड्राप

 ने  नहीं की  भोर  देश  के  आर्थिक  उत्थान

 की  जो कड़ी है,  उस  में  श्रीराम को  भीं
 एक  झ्िस्सा मिल सके, मिल  सके,  ऐसा  प्राप  ने  नहीं
 किया  है  ।  असम  के  प्रश्न को  हमें  बेठ

 कर  तो  सुलझाना  ही  है  लेकिन  मैं  यहँ  स्पष्ट
 weal में  कह  देना  चहता  हूं  कि  म्रब  तक  उसको
 केवल  एक.  राजनीतिक  रूप  दिया  गया है
 झीर  राजनी लिक  रूप  भी  दलगत  'राजनीति

 के  आधार  पर  दिया  गया  है  ।  इस  दौरान

 श्राप नें  वहां पर  जबरदस्ती  सपनो  पार्टी  की

 श्रीमती  परनवर  तेमूर  की  हुकूमत घ्रगर वहाँ पर. प्रगर  वहां  पर
 4  थोपी  होती,  तो  शायद यह  प्रश्न  इतना
 न  उलझता,  मामला  नजदीक  आा  गया  था  शौर

 सुलझाया जा  सविता  था  ।  वहू  सुलझने  के

 नजदीक भा  गया  था  लेकिन धाप  अपने  दल

 का  गीत  चाहते थे  ।  इसलिए  श्राप  ने  असम

 के  सवाल  को  कौर  ज्यादा  उलझाया  है

 भोर  उस  के  सुलझने को  केवल  एकमात

 उपाय  यहं  रहता  है  कि  हिन्दुस्थान के  सारे

 दलों को  साथ ले  कर,  झगर  शाप  यह  समझते

 ने  कि  वहां पर  चुनाव  नहीं हो  सकते,  वहां
 पर  एक  स्वेद लीय  सरकार  कायम  कर,

 वहां  पर  जनप्रिय  सरकार  कायम  हो  श्र

 वहां  के  लोगों  की  तकदीर का  फैसला  थहां

 दिल्‍ली  में  बैठ  कर  न  हो  बल्कि  पसम  में

 हो।  जब  तक  हम  पसम  के  लोगों  को  इस

 लख  का  भ्रधिकार नहीं  देंगे,  तब  तक  कुछ
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 wo

 शकल; +.  भीतर

 असम की  अयान इस लोग! इस  लोगा

 है  ..  (व्यवधान) .  .  हवा ला में हम दसरे लॉग  त

 कर  इस  का  निम  कर  रहे  हूं।  ठीका  है,  -फ

 के  लोगों  का  निर्णय  हम  यहां  पर  बैठ  कर  करें

 लेकिन  एक  ऐसी  स्थिति  इम  जल्दी  &  जल्दी
 लाएं  शोर  कम  कर  दें  कि  असम  के  लोगों

 में  विश्वास  शा  सके  भीर  असम  की  समस्या
 का  समाधान डो  सके  ।  लोगों में  इस  बात
 का  संदेह  है  कि  क़सम  की  समस्या  को  उलझाए
 रहने  का  बाप  का  मकसद  शुरू से  बन
 मया  था  कि  हम  देश  में  कोई  ऐसी  नई  स्थिति

 नदा  कर  दें  झोर  इस  को  हम  हमेशा  जलते
 शर  जलते  हुए  भ्रंगारे  हमेशा  रहें,  जिस  में
 जब  माका  हो,  थोड़ा  सा  घी  डाला  जा  सके
 कौर इस  बात  का  प्रयास  आप  बराबर

 करते  रहे  हैं  ।  झाज  लोगों  का  ऐसा  विश्वास

 है  लेकिन  'राजनीति' की  चर्चा  से  अलग  हट

 बार  क़सम  के  प्रश्न  को  हल  करना  चाहिए  ।

 सारे  लंग  बैठ  कर  इस  को  हल  करें  ।

 मैं  ज्यादा  लम्बी  चर्चा  न  कर  के
 सरकार  से.  यह  कहूंगा  कि  कहा  पर  एक
 सर्वदलीय  सरकार  को  कायम  किया  जाए
 भर  जब  स्थिति  सामान्य हो...  जाए

 तो  चहा  के  लोगों  को  चुनाव  में  झपने  प्रति-

 निधियों  को  भेज  कर  भ्र पनी  सरकार,  बनाने
 का.  अधिकार दिया  जाए  ।

 इतना  कह  कर  मैं  समाप्त  करता

 हूँ  ।

 MR.  CHAIRMAN:  Shri
 Basu.  He  is  not  in  the  House,

 SHRI  G.  हा.  BANATWALLA  (Po-
 unani):  Mr.  Chairman,  Sir,  imposi-
 tion  of  the  President’s  Rule  on  any
 State  is  not  a  happy  or  a  welcome
 situation.  However,  we  all  know  that
 the  Government  of  India  was  left
 With  no  choice  and  as  a  last  resort
 the  President  had  to  impose  his  role
 on  Agsam.  But  I  hope  that  everyene
 in  Agsem:  reglises  that  political  statsi-
 lity is  the  springboard to  progress,  I

 Chitta

 Electoral  Reforms  उनके

 will,  therefore, eppesi  te  everyone  in
 all  ‘sections  in  Adgtm  te  exercisé
 restraint.  t

 MR.  CHAIRMAN:  Mr.  Banatwalla,
 you  please  continue  tomorrow.

 SHRI  G.  M.  BANATWALLA:  At
 least  the  sentence  may  be  allowed  to
 be  eompieted.

 MR.  CHAIRMAN:  If  the  sentence  is
 completed,  you  म  not  continue  to-
 morrow.

 8  G.  M.  BANATWALLA:  All
 right,  ।  4  continue  tomorrow,

 16  hrs.

 [Mr.  Deputy  Speaker  in  the  Chair}

 MOTION  Re:  ELECTORAL  8८
 FORMS

 MADBU  DANDAVATE
 I  beg  to  move:

 “That  this  House  recommends
 that  urgent  steps  be  taken  to  effect
 electoral  reforms  so  as  to  improve
 upon  the  present  electoral  proces-
 ses  and  make  them  free  from  any
 drawbacks  and  shortcomings.”

 PROF.
 (Rajapur):

 This  Motion  is  og  great  importance
 from  the  point  of  view  of  the  रपटन
 tioning  of  parliamentary  democracy
 in  our  country.  If  you  just  try  to
 review  the  functioning  of  parliamen-
 tary  democracy  in  the  country,  you
 will  find  that  there  are  three  ele-
 ments  which  are  extremely  impor-
 tant  from  the  point  of  view  of  deve-
 lopment  of  electoral  processes  and  the
 functioning  of  parliamentary  demo-
 cracy.  Firstly,  we  must  have  a  fear-
 jess  Parliament  elected  by  fair  and
 free  elections;  we  must  have  an  in-
 dependent  judiciary  before  which  a
 number  of  election  appeals  lie,  and
 we  must  have  an  independent  and
 free  Biection  Commistion  which  re-
 tutes  to  be  intimidated.  Those  whe
 betieve  in  democracy  -ष  accept  these
 theee  fundamental  tenets.  But  there
 who  want  t  subvert  democracy  br
 this  country  would  like  to  have  a


